DEBATES
ALLEGATIONS

148 Debates: Allegations: Members should notmake any
allegationsagainstmembersofLokSabhaorallegations
which they cannot substantiate

On30 May19%67, Shi Shed Bhada Yaee whie paridpating n a
dsasson onte Hezai Repot on industial Paring  and Licensig
Poicy madecetan  alegations aganst Dr. RamManchar Lohia

On5 June 1967, Shri Rajnarain sad that the charge made by
i Yagee weshbesdess adoriended tet t wesabeach of piege
o the House Hesad that ether Shi Yaee shoud subsiantiae his
charge against Dr. Lohia or the matter should be refered to the
Commitee of Privieges. Shi Yaee wasnat pesent in te House on
tet chy.

On6 June 1967, when Shi Yaee wes presert in the House, the
Chairmanaskedhimwhathehadtosayonthestandtakenby
Shi Rgaan Shi Yogee suk © hs sgemet agad D Lohia ad
ceded oDwhdaw t Shi Tk Sth sd ted &t westud D ke
a deboerately meeadng  daemet, & amoued b acoempt o the
House isef  and that, in that case, te Leader of the House shoud
makeamationthatthequestionbereferredtotheCommitteeof
Privieges. The Chaiman wanted Shii Yaee t cometo him later on
and subsantaie hs dage

On10June1967,ShriYajee saw theChaimman. TheChairman
asked him whether he knew directly ad fom his pesonad  knowledge
ayhng aou Dr Loha Bdg Rsl Hh asdeged byhm Shi Yeee
rped N te regae adadmied tet hehed opimay evdence n
his possesson for making the chage. The Chaiman pointed out to
hm taet heassy eidence had movale sofar as hs peset  enquiies
wereconcemedandaskedhimtofileawrittenstatementwhich
Shi Ygee dd I hs sdemet  he submited

| relr sad tet te moneywesgven © Dr Loha n nmypesence

lhadnointentiontodefameDr.Lohia,andtherewasno

conspiracybymetodefamehimandtomisleadtheHouse.

118
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Shi Rgnaran in his speech descibed myCongress Paty and
CongressGovemmentasanorderlyoftheBilaempireand
| had o pay hm in te same con

On19 June 1967, the Chaman gave hs ming on te mater and

| wat © maket dear that membes whoae nadt n aposion ©
substantate chages of the nature madein the present case,
shouldnotmakesuchstatements.Allegationsandcounter-

alegptions o ts naue by membesdaiad fom te dgy o
Pafiament ~ As has been wel stated by May, “Good temper and
moderaion  are the charaderistics of pafamentary language.
Pariamentarylanguageisnevermoredesirablethanwhena

memberis camvessng  the opnions  and conduct  of his  opponents
in debae” | woud ke t addthat i woud be agood e
obsenve that members of one House should not use the freedom
ofspeechontheflooroftheHousetomakeallegationsor

chages aganst members of the oher House. As Shi Yaee has
seied tet hehad o neion  © deome D Loha o © misead
te Houe, | woud ke te nmeter © et hee | hope Si Shed
Bhadra Yaee woud ke noe of what | have sated.

RS deb. & 30519%7, Cos 141011, 5619%7, Cos 220816,
661967, Cobs. 243943, 19619/, Cos. 465659

149 Debates:Allegations: Allegationsagainstnon-members
shouldnotbemadeonthefiooroftheHouse

On8 March 1978, whenShi Sikant  Verma aleged  tet Dr. Cad
was pressurised, the Chamman obsenved:

Pleasedonotbringinthenameofanypersonwhocannot
dferd himsef onte foor of the House

RS b & 831978 Cd 12

150 Debates:  Alegations: Care and cauton have to be exercised
whilemakinganallegationagainstamemberoftheother
House

Oni7 Mach 1983 te Mrser o HomeAfars, ShiP.C. Seh
medea Saiement  on te  siuation N Assam Duing te dsausson on
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the satement Shi Syed Shahabuddin  made some allegations against
Shi Al Bhai  Vapayee, amemberof Lok Sabha, in comnedion  wih
the Siuetion n Assam

Shi lad K Adven poesed againgt i@ and requesed  the Char
nottoallowtheallegationstogoonrecord. Hesubmittedthat
Shi Vapayee wesamemberd te aoher House and et the privieged
postion  of the members of ths House is never avaled of b make
abpios o ta kd

The ViceChaiman  obseived  as folows:

IwW  ak te Seoeadt Dbk b t adsewd 5 D bedore
Pima Bae , M. Adan 5 gt  Befoe refening o a memberdf
the oher House, one has b exetse ot of cae and cauton.

RS. deb d& 1731983 Cos 399400

151 Debates:Allegations:AlegationmadeagainstthePrime

Mnser as aso is  refuiation o go on recod

Dung adsassn onte cdig  aein onte deoer bk
of Indan comparies by cetain noHesdens  of Indan  oign,  one
member mentioned, ier ag  tat te moeyinesed  wes the Priime
Minster's money, poltical money and money not eamed  honesty.

The Chaimman observed:

Unfortunately, ths ocomment wert on recod in te absence fom
theHouseofthePrimeMinisterandtherewasnochanceto

e t |haege beendd te te degdn meces oy

besgess Aste alegain hes gre onrecod, | cosdr &
that the reuiaion shoud aso be onthe recod

RS b & 48193 Cd 180

12 Debates.  Alegations. Alegation against  an oficer  gppointed
bytheGovemmentisanallegationagainsttheGovemment
forwhichtheGovemmentisanswerable

On3l Auigst 1990, Shi MA Baby ralsed  amatier  under specd
mentionprocedureregardingaforeignnationalwhowasholding
ahighpostinthe UnionGovemment. Hementionedthenameof
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holdingatoppostintheUnionGovemmentasSecretaryinthe

Department  of Telecommunications and ex ofico  Chaimman of the
TelecomCommission. Thememberdemandedthe dismissal of

Shi P. Shv Shanker and some other members, however, obected 1o
the alegations medeagaingt  an ofical and warted o know fom the
Chairwhetheranymembercouldmentionthenameofapersonwho

ooud not deend himsef i the House

The Deputy Chairman observed:

A B adage apd te Goemeat ta afoegn reiod B
beingemployedandthe Govemmentshouldlookintoit. ..So

the Governmenthastoanswerwhyheisemployedornot

employed.

RS b ¢ 318190, Cos 20109

153  Debates:Allegations: Allegationsagainstapartyand
alegations against apeson ae dferent things

Onb5 September 1990, duing the queston hour a quesion was
asked by Shi Al Bihai Vajpayee and Shri Ashwani Kumar on the
adiviies o UFA Shri Adwen Kurmar aded, ‘Does te HomeMinser
have any such repot  which says that the leadershp  of ULFA, AASU
and AGPs amost te same. AGPn te moming, AASUn te evening,
t us b UFAh te rmgt*

The AGPmember, ShrimatiBijoyaChakravartyandother
members peset N the House polested,  saying that Aswani Kumar's
semet impes et ey were antirationalst ad et wes a dear
alegation Shi GG S ased, “Ae wefundonig n ts House
aodhy D te RE? TreRes sy vay dealy tat | ay degdin
of adefamaory natre is made, the membershoud frst  infoorm  you
adyuw asean  fom te Mnse..”

The Chaiman obsenved  as folows:

fa member makes a personal  allegation, ten he has to gwve
noice. But you and I, al of us, knowthat day in and day out
*Spoke in Hindi
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alegetions ae madefom bah sdes on poiical pates  Bu n
thiscaselspecificallyaskedMr.AshwaniKumarbecause

| tought pehaps he does nat want o make an alegation aganst
ay cosiat o te Nbiod Fot Sot 5 fr hm b sy Yes
bu | ammedg t vey dear that making an alegaion apd  a
paty and making apersord  aleggion ae wo dierent things.
Tet 5 te b  posin M. Snvd konst vey wel

RS b ¢ 59190, Cos 819

154 Debates. Allegations: Whie making an alegation aganst a

Minister,aformalmotionshouldbemoved

On28Jlly 1992, duing zeo hou, Shi Yaswent Snha ralsed a
pot degng tet the Miser o Sae (ndependent Chage) o te
Mgty of Panng  and Pogamme Impementation and aso Minster
o Sae n the Mnsly o NonConverfiord  BEnegy Souces, Shi Sukh
Remwhe mhig © adoat ndiee qesin regadg  daig o te
Eighth Plan document by the Govemment wih the Word Bank, had
made an apparently  untrue  statement  in the House on 27 Juy 1992,
This led to some controversy  and some members objected 0 making
an alegaton aganst aMnster onte bass of newspaper reports
wihat  ahaian

Thereupon, addressng the agtated  opposiion  members, the
Deputy Chaiman  rued:

You authenticate. Myniing would be, accoding to nie 238

whenyou ae making an alegaion agant  aMnse,  you shoud

move a fomal  moation.

RS deb & B719%, Cok 26572

1% Debates:Allegations:Readingfromnewspapersisnotan
allegationmadebythemember
Whe meniong abodt aSeed Conmiee duig adhat  duaion
discussion,amemberwasquotingfromanewspaperreport \WWhen
some members objected 0 i, the Deputy Chaiman obsenved:
IfanymemberspeaksaboutthefunctioningofaSelect
Coammiee on hs  oan iniiaive and aiiczes te condud o ay
memberonte foor o te Howse | WM mot pamk & Bu hebs
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nt dong t himsebf hes radg fon te ppas hes ay
goig t Adi wW ocmeonmeod ta t B mt s degdion
it s what the newspaper has sad.

RS b o 712198 Cos 204%)

155 Debaes:  Alegations: Something sad n te House, f it B of
anaue of an alegation, has o be substantiated

On28 Febuay 2000, duing ashat duaton dscusson  on the
fallureoftheGovemmentofindiatoprevailupontheGujarat
Goermet © wihdaw the dodar removig te ben onis  enpoyess
particpeting n RSSacMies, soremembesogeded o Shik Ramdes
Appnels g O te aolr wihot pedg t onte Tae o te
House and sought the g fom te Char.

The Deputy Chaiman, thereupon,  rued:
The ing  of the House has always been that whatever is sad
n te House, f t & of amaue of an alegaion, t hes © be
substantiated. Now, manytings appear in the newspapers.  But,
yau do ot have any auhenidy et d tee tins ae e
youwanttoauﬂwentlcatematnewspaperreport,lhaveno

dgsdn t B eidy woyu F youwat b adheicae et
ths & aocored newsiem which appeared n anewspeper, t B

wb yu ten ywuwl hae b de te responsiy.
RS deb & 2822000, pp. 21529

157. Debates. Alegations: Allegation needs to be substantated

On24Apil2000,whiediscussingMotionof Thanksonthe
President's Address, Shi Vaydar Ravi raised apont of oder on
Shi BP. Sges  degdin apd  apail amuly. Shi BP.
Sgd shed ta t wesnat agant acommunly but agangt  a Chef
Minser  whomhe woud nat nameas it was nat proper.

At ts port, te Depuy Chamen sad

...[f you make an alegation o if you ae making quotaion  from

someone, you must be spedic . about i which particuiar person

hes sad whet paflr Hig.Bher  tet pasn f t B postke

can gve apesond e@andion o he can e your chages.
Whatever is spoken in the House has to be substantated.
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Shi Sash Padhen posed agqesin © te G, f you menion
ay pafoier peson o paiokr Chef Mislr, ten tet peson o
thatChiefMinisterisnatinapositiontocomeheretodefend
himseff. .. Therefore, hs nameshoud not be taken. Onthe one hand,
weareaskinghimnottotakethenameofanybodyortopointan
aoody frger agangt  a particer pason, on the aher hand weae
aon addg hm b susanite t Hons t posde?

Afer  stening o te quesion, te Deputy Chaman gae the
twg g

ltshowsthathe cannotmentionthingswhichhecannot

substantiate o he shoud not take the names of those persons

who cannot come here o defend themselves.  Heshoud not say

what somebody else has sad, wihout gving  the names because

ths is not his quote. Whosequote it is, wedo not know. He

cannct quote somebody who cannot answer over here.  He should

nat menton such tingss.  Heks capdbde o makng hs own ports,

nt ancher pesos  porls,  which hes ot dde © susaEe

RS deb o 2442000, pp. 20911)

158  Debates:Allegations:Priornoticetobegiventormember
againstwhomanallegationismade

On30 November 2000, duing adsausson onacding  atenton

regardingL T TEactiviiesandactiontakenbythe Govemment

Shi S Peer Aphose begen © quoe fom andice which gpeared n a
Tani ddy Dmamelr n wih te Mg o Debe wesao mernored
The Mnser o HomeAfars, Shi L K Aden, agpeded © the member
D haet tasbed ad ateised 0 ek hm b puae te neE
The Deputy Chamman o sad that whenamybody bings  a paper making
an alegation aganst  any oher memberor a memberdf the Cound  of
Mrees, letes b abeise t adiute  sEad

Rue 238 | tink, (A) hes © be foloned... Whether & s n ay
newspaper o any oher document, he shoud gwve apior  noice
to tat person, the Memberof Padament,  so that he can come
here and answer...so, please, | amnot alowing this and your
alegetons, nts meme, ae wog t b ot of ace

RS deb o 30112000, pp. 5860)
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CLARIFICATIONS

1% Debates:Clarifications:Chair: TheChairmancanpermita
Mnser 1 lay asaement onte Tabe of the House wihout
doning  daficaions a tat pat o tme

On6 A 1982 Shi ld K Aden rased apot o oder when
te Milr o See nte MBy d Rdns Shi CKHax  Sae
oot Wb by asaement onte Tabe o te House The saemet  wes
regadngy  consiudion o newrahey hes onapioly bess n Wet
Bengal,Haryana,HimachalPradeshandKeralawherethedateof
gedion  hed aready been announced by the EBecion  Commission.

Shi Aden sad tet accodng 1 the modd code of condudt for
the gqudance of the poliiical pates and canddates, issued by te
Bedon Commsson o Ihda, Mises and oher  authoiies shoud
not make any pomises o the eecorates about the construction of
ceds poENn O dikg  wee Bdies ec whth ngt nbene
the wes n fawor of e paty h poner Heaso sad tat in that
pexioer ok tee wesaddede | vddn d te retudos
issued by the BHecdion  Commisson.

Shi Rameshwar Singh, Shi Shiva Chandra Jha, Shi  Sadashv
Bagaitkar, ShriAmarprosad Chakraborty, ShriS.W. Dhabe,
Pof.  Souendra  Bhatiadharee, Shi Pioo Modyand Dr. Bhai Mahaw
suppoted  Shi Advanls  view. Acocoding o the members, the code of

oonduct wesaccepted by al and that waswhy they eqeded  moralty
fom the Govemment

te seemet sead o g &t onte Tadke o te Housg 0 tat te
members coud  seek  some darifications.

The VieChaiman  rued:

Iwilgivemyruiing. Somepointsoforderhavebeenmade.
Underrule251 ofthe RulesofProcedureofthisHousea
statementmaybemadebyaMinisteronamatterofpublic

impotance  with the consent of the Chaiiman but no question
shal be asked a the time the statement s made. Therefore,
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whatever maybe the moally of the thngg te Char s not hee
b ontee ThreMeer & pamied © by te sdemet o
te Tae

RS b o 264192, Cos 14859

180 Debaes  Chiicatios: Char.  Chaiications can be sougt n
the House only wih the permisson of the Charr

On5 May 1934, whie Shri P.N. Sukul wastaking pat in the
dsosson onte wokg o the Minsties o Educaion Cuue ad
Socd Welare, Shi R Mohanarangam waning 1 seek darficaions,
wes nemyiing hmire adagpgn A ts S gy onapat o
oder Shi Syed Sbiey Raz quesioned the popiely  of a membero
eyt o sk dafain wihot te pameEan o te G

Reading onte pot o ade, the VieeChamen  oosenved

What the honble member, Shi Syed Sbhtey Razi, has sad is
aed, t B uyhd t B Ir te membab akte e o D ®E
onapot o oder adten ak for any daiicaion Of ooure,
inapariamentarydebatehealthyinterruptionsarealso

weoome, but ey shodd not be of suh amaue ta wl  reled
onte dee &Ef o de awyte it o te ddee & f
wedo that, wewll beenteing N0 unnecessaly  controversy.
Wh ts st ol te Housewl fudn

RS b ¢ 55194 Ok 11719

onanymatter,membersshouldnotturnthediscussion
o a debate
On25 Juy 1985 some members sought darifications on the

repoted  satement  of the Pime Minser  regadng pomugaon of
emergency, madeon 7 Juy 1985 at apress oconference. There were
fepegied  nenupions durng te dsossn  Whente Pime Minsg,
Shi Rgv Garhi wesammig D aqesion put by Shi Dpen Ghosh,
Shi Goshsougt © kow the aoumsances  keadng 0 the imposiion
d nerd  emegeny h 194
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At ts pat te Chamen sad
Nowyou are aguing. This s an assemby in which you wil  ask

for  daiicaions, avnves Wl begven  You may be satisied
You maynot be satsfied. The procedure  in Padament s thet,
you sk chicaios asnes ae gt oy ae mat saEled

then, tee ae dher modesof eqressng  your dssaisiacion,
nat dsiubng the ansner.

RS b & =719 od 179

162 Debates:  Claifications: Membars: Members can ask for  further
darfications duing a debaie
On7August1985, aftertheanswerswerefumishedtothe
Supplementaries o sared quesion no. 222 regadng  messures 1O
cotol  foods h Assamasked by Shi Indadeep Siha, S Jaswart
Shgh companed thet hs quesion has sl remaned  unanswered.
TheChairmancommented:
Iw emen o

WhenShi Jaswart Sigh warted 0 know the reason  thered, the
Chaiman  said:

Becase, s b not addae adit wl reman so. In a debate
yu @ ek for uher  chicaos

RS dh & 781%5 Cd 16

163 Debates: Clarifications: Members: Memberscanseek
clarification only on a suo mow statement by a Minister

On28 Apil 1987, whie the Prime Minster was responding 1
cefain ponts raised by Shi Dipen Ghosh and ahers o a reported
conradidion betveen te daement o te Pime Mislr o Inda ad
te Pime Minser of Saedenwih regad © te pudiese o gus fom
Bofos of Sweden, Shi Pavathanent  Upenda sought  a daricaion
fon te Pime Misr onoan  pos
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The Chamman rued:

Nowplease st down. The procedure that wehave foloved in
ths case is that you wil menton the subect and the Prime
Minster ~ wil respond. I the Prime Minster — makes a suo motu
saement, you ae eied D ask hm for  daiicaion Nowthe
Pime Minser's Saemet B U h repose D your quesion
Tomomow there s gong t be a fuldress debate  on Defence.
Youcan rase al tese pots tee adte Miser  concemed
Wk

RS b & 284197, Od 189

164 Debates. Clarfications: Members: Members should be brief
whie seekng  dariications

Onl6 August 1993, whie seelding darificaions on a saement
madebytheMinisterofStateintheMinistryofHomeAffairs,
Shvi Raesh Pio,  Shi Jagmohan kept on speaking despie  the time
bel  The Vi,eChamman tod te memberthat he had Bken more than
e mnues ad nded

.hee B anke ta for daicaios oy tee mues Wl be
giventoeachmember.

RS b o 168198 Cos 26360)

166 Debates: Clarfications: Members: Clarification cannot  be
soughtfromamember
On30 Novamber 2000, duing adsasson onte caling  atenion
regardng  LTTE aciviles and adion tken by the Govemment, when
Shi Balbr K. Punj was speaking, another member, Shi S. Peter
D yed  WhenShi Aphose  inssed, te Depuy Chamen mananed
No. A darification cannot  be sougt fom a member.

RS deb o 30112000, pp. 446
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16 Debaies  Chiicaions: Minsiers: Whena Minster  darfies

on a queston, he cannat be questoned  futher onit

On7 August 1997, duing the quesion hour, the Minster  of
Defence, Shi Muayam Singh Yadav, darfied an aswer he had gven
the day before t aquesion regading middemen or agents in the
pocuement  of wegpons. Ths ked o futher quesions  fom Shi KR
Vekeni

A ths the Depuy Chammen eqned  te ne  podion

Whenan honble  Minister  comeds  aqueson,  you cannot  ask

him questions.

RS b d 78197, Cd 2%

167. Debates:Clarifications: Procedure: Clarificationson
statements madeby Minsters cannot  be sought without  prior

nimation
On27 August 1987, Shi RamChanda Vikal inssted  upon the
Char 0 dow hm b seek daiicaion o te saement madeby te

MieEer o Sse n te Mty o Agodue Shi Yogeda Mdwers,
on ‘Pocuement picss n resped of Paddy and Khaf  coarse  ceresks
for 198788 makeing season fxed by the Goverment”

Reminding the member about the rles and procedures of the
House, te ViceChamman  absenved:

Il canat hep. | hae © go by the pocedue.  Thee & a procedue
whenaMinistermakesastatement. Allithosememberswho

want © seek darifications shoud gve ther namesbefoe the
Mnser nakeshs sgement,  ad on te fistoomedistsened
basis,onememberfromeachpartyisallowed. Thatisthe

pocedue.  f you wat © vidale & howcan the Char hefp?

RS Gb & 2781967, Cos 38389

168  Debates:Clarifications: Statements: Clarificationsona
statementcanbesoughtonlyonpartybasis
On6 Agst 1984, afer te Mnslr o Sae n te Mty of
Tousm and G Aviation, Shi Khushd  Aam Khen made a saiement
about the bombexplosion at Madras Aipor, Shi R, Ramakishnan
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ckd  te aenin dte CGa adsad tet hedold becdd 2
D seek daiication for rewesit © gwe te name Bu te Depuy
Chaimen sad tet hewoud be caig  members patywise. The member,
however, sad tat te poocedue N te past had been o cd  members
on igamig bess Denyig tet tee B ayne een r sddy
chrications, the Depuy Chaimen oosenved

Nowthis thng has become party-wise. Earer, one person or

two pesons o three pesons used b ask Nowevety paty from

the Opposiion wants b ask Soit has become party-wise.

RS deb ot 681984, Cos 23689

180, Debates:Clarfications: Statements:Clarificationsona
satement  should not be conveted ino aful  discussion

On25 March 1992, when the darificaions were beng sought on
the statement madeby the HomeMinister  on the RamJanmabhoomi-
Bai Magd Bsue, Shi Dpen Ghoshrased apot o oder regadig
a member converng  dlarifications o adebae. Heobsened that
Shi Sader Bddt hedaossed te tme i unng te daicaios
b abg dsassn

In response 0 the point of oder, the MiceChamman gave the
towg g

Let memeket vay der tat thee ae oly daicaios... The

pat B ywam anat t b addee t b5 aly diEDs

RS deb & 253192 Cos 385409

ConbucT

170 Debates:Conduct: ComptrollerandAuditor-General: The
Comptoler  and Auditor-General cannot  be criticised in the
House,exceptonasubstantvemotion

Whente Compider  and AudiorGererd Codios o Seve)
Bl 198 wesheng deossed  Shi B Rah sad tat tough te then
incumbent  of the ofice  of the Comproler  and Auditor-Generd had
dschaged somedf his  responshiiies vay wel hehadfaled
e o s ndgpedere, © coid celen things
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The Deputy Chairman observed:

IwW mt dow ay ekdos D becad onte AudorGered.
the honbe membersad thet the AudiorGenerd hed faled in
hs duy. Norefledion canbecat onhm Heks apeson o hoh
auhoiy  removabe under te Consiitution. f hehes flled
hs duy there are cetan ways of removing him...

Rie 2000 sas tat amerberwhie speddg sd na ‘fefect

upontheconductofpersonsinhighauthorityunlessthe

discusson  is based on a substantve motion drawn i proper
'ms” The & not asusanive  moion D aidze te Audio-
Generd or © remove him.

RS b & 75193 Cos 517479

171  Debates:Conduct Govemor:Mentioningtheveryfactof
exceedingtheprescribedexpenditurebyaGovemormaybe
aloned, but not adscusson of his conduct
OnZ3 Febuary 1983, Shi Pavethanent  Upendra raised  an issle
d epoed  voHN d pessbed odg cepadie by te Goao
ofAndhraPradeshthroughaspecialmention.Membersfromthe
Teesuy Bendes dpded Dt saig te posn e e codd
of persons in high authoity cannot be dscussed uness there s a
substantve  motion.  Shri Upendra then refered  to the Govemors
(Employment, Allowances and Privieges) Act and submited  that
Pabmat & eid  cosiiodly D duss n epadue
by ay Goenar. Toput aned b the agumens and counier  agumens,
te Chammen red
Sofr asts quedon B cocamed, nyder ning  wihout  ay
th o dut B tet EEee D tet B onyeey  coskioE
lega, democatic  and fundamental. But a the sametme —mind
it —1 epect te Opposion 1 remember which | &l that any
aspason  onthe peson of te Govemor wil  not be pemited,
canot be pemited  under the Constiuiion Adboh tings ae
viel  because, please remember, the Govemor is an integral
pat o te bogbive process

RS b & 2321988 Cos 19620
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172 Debates: Conduct: Govemnor: Govemor'sconductcannot
bediscussedintheHousetillthe Proclamationissuedby
the Presdent n resped of aSae s paced before the House

On24 Apil 1989, Shvi P. Upenda, Shii Dipen Ghosh and ohers
e andee fr te sgeEn o e gqesim hor N ader © dsass
amoion for removal of the Govemor of Kamaiaka.  The opposiion
membersalegedthattheGovemorhadcommittedafraudonthe
Consiition o inda. Benafer te moion © suspend the quesion
te condud o the Govemor.

Thereupon,  the Charmen gave te fdowing g

Wil you please alow meto say something? Please remember,
0 far as ths dscusson s oconcemed, the Prodamaion  wil

come before  the House. The HomeMinister wil place it here.

The Podamaion  wil oconan in it the vews eqressed by the
Govemor and once the Prodamaton s here, | think you would
al agee wih me te Podamaion w1l be our popety ad we
w dos bt oten

The Chamrman futher  obsanved:

Tl the Prodamaion is here, il the recommendaion of the
Govenor as gven O usis befoe the House, | donat alow any
dsosson  onthe Gowemo. Ths & myning

RS dh o 244199, Ok 35

173 Debates: Conduct: Judges: Memberscannotdiscussthe
conductofJudgesofthe SupremeCourtoraHighCourtin
te dschage of ther duies

ShiiP. N.Sapru,whilespeakingontheHighCourtJudges
Condions  of Senice) AmendmentBl, 1961, madeardference o a
judgment of Mr. Jusice Mula of the Alahabad High Cout and sad
thet it wesna night for the Judge O comment yoon the erre  poice
e
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The Deputy Chaiman  said:

Hehas madecetein remaks in the dschage o hs dules and
t Ww mtbepge D aile ten Ak 121 d te Goelin
says that no discusson  shal take place in Pafiament  with
respect 0 the condut of any Judge of the Supreme Cout or of
aHgh Cout n te dschage of hs duiies

RS b & 5121%1, Cos 1123

174. Debates:Conduct: Judges: Memberscannotdiscussthe
conductofJudgesofthe SupremeCourtoraHighCourtin
the dschage of ther duies

On12 August 1993, duing ashot duraion discusson on the
verdict  of the Swiss Supreme Court relatng  to Bofors, Shri Ram
Jethmalank  refered 0 the behavior of the Dehi Hgh Cout Judges
adleded oean dages agpingt them Shi MedenBraia rased  a
pot o odr syrg te Shi Jdmebn ocold nat deoss e codd
o the Judges o te Hgh Cout

TheVice-ChairmanacceptedShriMadanBhatia’spointand
ckd

...t had been the pradice and converion  of ts  House thet any
remak which relales to the condut of a Judge shoud not be
madebyamemberinhisspeech.

RS db & 128198, Cos 3000

1. Debates: Conduct: Personsinhighauthority: Members
cannotmakeanyreflectiononthe conductofpersons
inhighauthorityexceptonasubstantivemotiondrawn

in proper terms

Shi Bhupesh Gupia whie speaking on the Motion of Thanks on
te Peste’s Addess rered 0 aspeech maceby te Pesdet  a
te nden Lawinsie n Noember 1960 h et gpeech e Pesdert
hed aded the Bwes © sudy  soertiicaly asb we et adin
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respedt of whch mates te powes and undons o te Pesdet o
te Uoon o inda dieed fom tose o e Bish  Gown The member
sad tat te Presdet shoud nat have rased such a contoversa
e ast wskdy D ge i Dy s pdd aoess
The Minser  of HomeAfairs, Shi Govind Balabh Pat, asked

The Deputy Chaiman  said:
Weare not concemed wih what the Presdent sad elsewhere,

adyu canat dsass t here, nor can you cat any refledions.
Il wold ke you D Eer e 20 sbide (-

et yonte codut o pasos h hgh adholy  wkes
the dscusson s based on a substanive mation  drawn in
poper s,

Wearenowconcemedwithwhatthe Presidentsaidtothe

Houses of Pafament  Sopease berdevat ax donat bing n
edaneous  matier.

RS b & 202191 Cos 498501)

17%6. Debates:Conduct: Personsinhighauthority: Members
cannotmakeanyreflectionontheconductofpersonsin
high authority, except on a substanive  mation
On4December1987whieShriSalvewasparticipatingina
dsosson about te repoted  remak o te HomeMinser against e
Chef Minser of Andhra Pradesh, Pt C. Lakshmanna intenupied
hm agan ad agan by saying et Shi Save canat ke te named
te O Mg
Remindng him about the procedure of the House, the Deputy
Chaimman  remarked:
Listen,somethingwasreportedinthepressandallegedly
Mr.ButaSinghwhoistheHomeMinisterhassaidsomething
*Od e
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against the Chief Minster of Andhra Pradesh, Mr. N.T. Rama
Rao...Listen,theHomeMinister,Mr.ButaSinghhassaid

any substanive  moton f they cannot even uter the namecof

M.N.T. RamaReo, wihout any substanive  mation  you cannat

aso uter the nameodf the HomeMinser.

* * *

| can show you what Mr. P. Upendla has sad yesterday. Hesad
tat te sugedt matier shoud be what has been repoted  in the
pess Tt 5 te slpd nmetler h te pess t hes been moied,

thenameoftheHomeMinisterandtheChiefMinisteralso.

Therefore  you maysay...Ths 5 rather  oversensiive. f tere
ae fe degdos those dages sodd berdued —F hehes
ot sad t hewl hae b ssyhehesnat sad & —f te dages
ae nt e youwl have b sy Buwha s beg dsasssed s
theallegedchargesagainstsomebodymadebysomebody.

Tet 5 N te pes

RS Gh & 4121967, Cos 21520

177. Debates. Conduct Persons in high authority: Members should
not speak against people in high offices

On12 March 1991, te House wes dscussng  a resoluion seeking
gpod o cnvance o Presdents Podamaion uder aide 36
n rion © Assam. Dung the dsousson, Shi V. Gopalsamy, made
cetan  adverse remarkk about the e of Indan Amy. Someof the
members poesed  against  te remaks of Shi V. Gopalsany.

The Deputy Chairman observed:

There are ceain  tradiions o ths House, there ae cetan
conerions  and cefan ndes. Wedonat Bk aganst pegpe n
hoh dikes t B acorsiviod diggin nt D ek apd
them. Secondy, those pesons whoae not present over hee ©
defend themseles, please donot tak about them. Donot say
something and foce meto remove it fom the records. Please
eQose et on your oan.

RS b o 123191 Cos 10406)
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178 Debates: Conduct: President: ConductofthePresident
shouldnotbediscussedintheHouse

Duing the course of discusson onthe Fnance BIl, 1970,
Shi Rgaan hbougt n te named te Presdent

The VieChaimen  saied tat te codut of te Pesdet  shod
not be discussed.

Ontis, Shi Piamber Destied 1 make a dstindion between
the Ofice of the Presdent and his personally, saing tat ore wes
fee 0 aiize te ppsn n ks vl ety

hts oot te VieCamen rned

| menioned it asafad Bu in vew of the siuation and the

provison, Itk t wl beaway dogeros peoedet || hed
that aperson so long as he occupes that postion  should be
spaae  fom te dice Sorether by the named the Presdent
nor, solong as heis the Presidert, by the nameof Mr. Gii,
shouldwediscusshisconduct Somyrulingisthatsucha
dscusson  cannot  be alowed.

RS db ¢ 1251970, Cos 16269)

ExPRESSIONS

1P Debates: Expressions: The word ‘humbug’ is not
unparliamentary
On26 Augst 1969, duing the quesion hour, nat satisied wih
te epes gwen byte Depuy Mser n te Mty o Fence ad
te Miser o Sae n te Mnsly o Face © hs supemenay
questons  regarding  shares purchased by the LIC, Shi  Chandra
Selber sad thet hedd not udesand ‘s whde humbug about i
Shi N Si RamaReddy, g onapot o ode, aded whether
the wod humbug used by Shi Chanda Shelhar wes parfiamentary.
The Deputy Chairman  ruled:

‘Humbug s nat unparfamentary.
RS deh o 268199, Co 5612
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180,  Debates.Expressions. Theterm'errandboy’shouldnotbe
usedformembers

DuringthecourseofhisspeechontheForeignExchange
Reguiaion Bil, 1973, Shi S.S. Maiswany refered o Shi KA
Krishnaswamy as an ‘erand  boy.

The Deputy Chaiman  said:
You canot refer © an honbe  memberke  that
RS db o 391973 Cd 19

18l Debates: Expressions: Theword ‘committed’is not

unparliamentary

TeMBse o See nte Mty o Fene Shi KR Gaesh
whe amneing aquesion rised by Shi Kishen Kat, sad tat te
hon’blememberwasaknowledgeableandacommittedmember.
Shi AG Kukan ased wheher hewescored i usng te wod

The Chaiman  said:
‘Commited s not an unparfiamentary word.
RS deb o 84197 Cd 19

12 Dedees Bpessos  Used wod reevart 5 patmenay

On26 Juy 1977, the Minster of Heath and Family Welfare,
Shi Rgnaan, desobed as amgd asupemenialy  quesion asked
by somemambasn rebion b shat ndice quesion  no. 2, whereupon
pots o adr wee esed by Shi NP. Chaudai ad ohes  dgedig
btewdaa . hta veny, t meat anagpasn o te mambes
Trey conended tat te use of the sad wod wes unpaameniary and
tet t shoud beeher eqpuged fom te reoods o wihdawn by te
Minister. Shi G. Lakshmanan defended the use of the wod anaga)
saig et whaeer te menbergoe mgt, aocoodg D te Mg,
beirrelevanttothe questionbeforetheHouseandthathe
G Ladshmanen) hmsef  hed ofen head Chaimen ®©ing e House
thatthe certainpointsraisedbymemberswereirrelevant.
Shi  Lakshmanan, therefore, sad te use of te wod idevart wes
not  unpariamentary ad tere wesmoham n uag t
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The Chaimman then obsenved:

Whet does te wod mea?Patgs t 5 Tebart. reevart
5 dsouey pabmenay.

RS b & 2671977, Cos B

183 Debatess Bqressons Buf and biufier ae pafamenaty

expressions

On% Apl 190, speekdg  on e Apprgiaion N 3 B 198
Shi Bypesh Guaia ised e wacs lf ad e n et o te
Fhance Minser. Shi Hadlaushna Maidk rased the pont whether
these wods ae pafamenay a

The ViceChaiman  obsenved:

BLF 5 a patmenay wod e 5 &0 a pabmetay
word.

RS b & 2641979, Cos 18390

184 Debates: Expressions. Thewordfraud'canbeusedina
catan  sense

On2%6 Febuay 1986, wih refleence © the dsenvance of Bhaat
Banch by opposiion paries  and demand by the Govemment  employees
for amendment of aide 311 of the ConsiiLiion, Shi ld K Adveni
rased afew pons dong wih aoher members. Suppoing  te Bhaat
Bandh'againstthepricehikeandinsupportoftheGovemment
employees demand for an amendment in the law relating  to aride
1@ adaie 310 Shi Aden sad tet &t wesakd o fad te
wes being pepetraied onthe peope of the county.  The Minster  of
Pabmenaly  Aldis  saied tet the wod ‘faud”  wsed by Shi Ld K
Advan wes nat  proper.

The Chairmman observed:

k' 5 quie kegd © uewods ke faud onte Constution,
fad onte poccdue adsoon Theeoe, t 5 oy n tet
sense it has been used.

RS b o 262196 Cos 1909
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186 Debates: BExpressions: The word  jamboree’  can be used in

the proper context

On27 February 1986, speaking on the Mation of Thanks on the
in whch Govemos are appointed,  transferred and removed. He also
epessed hs supise  owr te fad tat Govenos of Saes  shoud
biatanty atend ajamboree held in Bombay, a the end of the year,
which was a Congress centenary  jamboree.

Whente membersraised  doedons 0 te wod jamboree), the
ViceChaiman,  obsened:

For the information of the honble members, Secretary-General

givesmethedictionarymeaningoftheword jamboree’.

‘Jamboree’ means celebration, meny-making, lage raly of

scoutsandguides...lamjustgivingyouthedictionary

meaning...Let him understand it the way in which he wants you

o udersland it The memberis capabe of usng te wod in a

popr oot Accodng D yout meymat &£ o e coiedt

RS db & 2721986, Cos 25759

186 Debates:Expressions:Nobodycanobjecttotheexpression

of opnion by other person solong as it s pafamentary

Oni13 November 1986, speakdng onacding  atenion  regading
the agaion  bunched by the Gokha Naiond  Liberation Fot for a
separate Gokhaland, Shi Dipen Ghosh asked the HomeMinister — why
he wanied the West Bengd Govemment 0 iniigie dsousson wih e
GNLFleader.

The Chairman then observed:

dea pasos sobg ast 5 pabmety. Fyudn ke {
ywucnsy ‘1 donat ke i Bu youcana pevet hm fom
syg wet n b5 gquon, B gt

RS b & 13111986 Cos 20005)
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187. Debates:Expressions.Certainwordswithreferencetoa
Minister and also a paty can be unpariamentary

On20 Api 1987, Shi K Mdhanen wes hiiding asat duaion
dsosson onthe repated deasion o e Govenment © indlilie an
nuy o te ndvement o commisson ages h oelan defence
dedls. The Deputy Chaiman obeced 1 the use of unpariamentary
wods h hs speech ad ed for te equdon o a patokr wod,
Shi Jaswant Singh defended te use of the wod on the gound thet
the wod was not  unpariamentary.

AN ey Beig O te pot eeed by Shi Jsnat Sth
the Deputy Chaiman remarked:

| have foloved what you sad. In the iist of unparfamentary
epessos whch hae beengen f t 5 Eeed D aMEEY
it 5 upabmenay. Adta 5 wyt 5 eqpugd

Futer mrpig  © the qey o amemberwheher te ue o ta

wod wih relerence 0 apaty s unpafamentay o nat, the Depuy
Chairman  observed:

Please st down, | amgving aming onthat also. Even wih
geee D apay f ywsytad eentda 5 upabmenay.

RS Gb & 2041987, Cos 1808

188 Debates. Bqressons.  The wod fie relered O a news item
i5 pemissbie

On2 August 1991, Shi RamJethmalani  was gving  a personal
eplangion  about cetain  alegations made by some members against
hm Shi Jhmebn uwsed te wod € whe  relenig D a nengeper
ot Ry apat o ady, te Misr o See n te My o
HomeAffairs, Shi M. M. Jacob, urged upon the ViceChaiman to
expungethewordlie’fromtherecordbecausethewordwas
upabmenay.

*ExpungedasorderedbytheChair
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The ViceChaiman  overued  the pont of oder by making the
donng  dsanen
Apont o oder has been rased by M. Jacob thet the wod ¥
has been used. This does not refer t any memberof the House.
Thehonblememberhasreferredonlytoanewsitemand,
thereioe, tee 5 nohng wog n tat
(RS deb o 28191 Cos 18790

GENERAL

189 Debates:AmembercanrefertospeechesmadeinLokSabha

by Ministers

Whenthe Consiituiion (Thrd  Amendment) Bl, 1954, waes being
desossed, S S Banefee read ot anedad fom te speech made
n Lok Sdhabyte Miser indage o te B S BKP. Sha
e onapot o oder ad aded wheher amembercoud refr o ad
read fom a speech madein te other House

The Deputy Chairman  ruled:
t 5 adaemet madeby te Minser. Hecan rflr © & when
the goeech 5 fom te Minser

(RS. deb ot 159194, Cos 230811)

190 Debates:Whilemembershavearighttoputquestionsand
get al the information requred to base ther Vviews on any
quesion, tey shoud not ask for te namesof the indviduals
concemed in the matter to be dwiged

On16March1966,theMinisterofFinance,ShriSachindra
Chadu, medehs sgemat n gy D acdig atenion oice o
Shi MP. Bagpa regpdyg  te ply ang te dese o oen
exdange for medcd feament to indvidual applicants. Shi M.P.
Bhargava wanted te names of the pates in whose favour  such sums
hed been reased Shi Dahyabha V. Padl a0 supoed e demand
or dwigng o te names

The Chaman sad:

You can ask for the number. Youcan ask for the highest amount

sanctioned. You can ask for the smallest amount sanctoned.
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That mekesit impesond  and you can get al te information on
which you can base yor views but © insst 0 havwe te names,
§ |tk ey hety

RS. deb 1631965,  Cos 334049

Debates:Namesnottobediscloseduntil primafacie  case
hasbeenestablished

Sared quedon o 4, daed 20 May19/0, wesabout seaue o

fake ten dolar notes in Mysore. Somemembers wanted to know the
namecdf te peson fom whomte noes were sezed.  The Minster  of
Sae n te Mnsty of HomeAfleis sad tat the mater was under
invesieion ad durg  investein des ood nt bedsdsed  He
honever, added tet he woud gve te namef te Chamen doned &

The Chaman observed:

Whenthelnvestigating Department, thatis, the Police

Depatment,  which  investigates, amnes a s ocondusons ad
s tee 5 apm A e der ta tee 5 mohamin
disdosing the namebecause the namewd be in the cout and
te cout poceedgs ae pd, bu il tet dage aves | o
not tirk it Wl bepoper tat te rameshodd be dsdosed MWy
resn B tet F te Pde sf oosdes tet tee B ek
againsthimandthatheisaninnocentperson,then

unnecessarly hs repuaion  wl  be besmiched.

RS deb o 205190, Cos 1820

Debates: TheHousecannotbeguidedbystatementreported
by somebody

On9 August 1974, Shi Prakash W Shesti and Shi Nien  Ghosh,

dig ageee D apdt o pMp  alg ot o asne D saed
quesion o 35, raised te mater o the adon beig Eken ad the
punishmentproposedtobeawardedtoShriA. G.Kulkamiand

Shi Kiden Kat, ouse the House, adwened © rase  adsassn

The Deputy Chairman observed:

Mr.NirenGhaosh, thereisnothingbeforetheHousewhich
oconcems  the mater thaet you have rased Ths mater  wes raised
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yeserday. | maytel you that weare not gong o be guded by
whatissupposedtobeareportedstatementreportedby

somebody. Thee 8 nohing tee [ amsoy, |wl mat pemt 6
Kd o a dsousson

RS b o 981974 Ok 12

193  Debates:ABillwhichisnotbeforetheHousecannotbe
discussed

On1 September 1976, when Shri Krishan Kant wanted to speak
about te fundamental dutes thet ae sought to be embedded in the
CorsliLin D e te peopge Sonicanly, te Chamen dsaned

You can speak nowwihout reading al thet is witen  because

the Bl &5 not befoe te House f you wart, you can speak  You

can make copous  references o the noes. You can use them. If
you reed  continuously, t 5 not ageech

The Chamman futher  oosenved:

The fundamental dues are mentoned in te newBl — Whyare
yureeig ©DP Fyudtda Iw hae b sp i o,
whaever it is...

| have aloned you wih reference o the present Bl you
mentionedsomethingelsecasuallyhereandthere,onecan

understand. i you want to make a case that you can speak on
ths, ten | hae nat gven you pemsson Youshoud not meuse
yourmeetingme. ... Youcannotspeakaboutwhatisyettobe

introcluced. You must be very dear about it | have gven you

tme. f you wart 0 speak, you speak dhewse,  you can sop.
RS db & 19197, Cos BL)

19  Debates:NamesofpersonswhoarenotpresentintheHouse
neednotbementioned

On16 June 1980, Shi Nageswer Prasad Shehi whie refering
tothelawandordersituationinDelhi,mentionedthenameof
Shi P.S Bide, te Pde Comssg o Dehi Tots  dgedn
wastakenbythe MinisterofInformationandBroadcasting,

ws-1/c/my document/679rs/679rs_2.p65



144 Debartes, General

Shi V.P. Sahe sdig ta te agpeson onte peson wes uncaled
for whente peson oconcemed wesnot preset to defend himsef  In
ts ocoredon, heao mered b Mays Pabmetay  Pade

The ViceChaiman  observed:

In this House there are cerain  conventions; pariamentary

padice might be anphng in the oher House, Raya Sabha hes

is owncode and practices; names ae mertioned and we ignore
them.

Onl8 Jure 1980, agan asmiar  Stuation anse whente name
of Shi JD. Tyler, amemberdf the oher House, was mentioned by
Shi Rameshwar Shgh, in the couse of supplemeniaries reaing 1
te quesion o mewse o pbic sdod uds Andledon O s wes
ken by te Chammen whooseved tet thee edded ader e
te eled ta te named apason coneced wih adher Govemmert
o amember of anather  Legshtive Body shoud nat be taken because
hewesnat peset hee © dderd hmsf  Shi AG Kudam,  amerber
n te pprd o VieChamen, dieed wih ts g teat te rames
of the members of the other House should not be taken because the
House had the pradice of naming as such, and as per the convention
aso nameswere freey mentioned,  one might igooe  tem, that wesa
daat el

A ths sage, the Chaman oosenved
In view of what has been sad by Mr. Kukami,  whohas gat more

epaence o ts Howse ten | hae | woud aher ke tme D
makeupmymindandconsulthim.

Whensome members insisted, the Chamman futher  observed:
| trk a te mometl hae led that | sl dsass t wih ny
ViceChamman  and see.. Nowl ik wewl pass onb te next
quesion

RS. dcb. ot 1661980, Cos 16063 1861980, Cos 112 and 17)

1% Debaess Maters  pertaning o CenreSete  relaions shoud
be raised trough asubstanive  moton instead of a spedal
menton for better debate
On18 Juy 1986, te Chaimman aloved Shi P. Upenda to make

arceene D maes paning 0 CateSae rbiodp Then,
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Shi NKP. Sde @sd apat o adr ssyig tet meties  npngg
onte qeson o ededem h te Cosiuion shold nat be aoned
D berased twough asedd meion Hedo sad tat such maters
shoud berased though asubstanive  mation so that the members
ad te Mnslr migt hae angpotnly 0 hawe ther  say thereon

The Chaimman alonved the members to make their  observations
onte pot o ader rased by Shi Sde Haig head ter Vens te
Chamen cgae te fdong g

Maylgivemyruling?Honblemembersareawarethatinthe

past | have dlowed speca mentons of this kind whenever

Msers  nmacestemets ding 0 alis comeced wih te

Ses Ths B te Coud o Saes avd, teebe meles ey

torelationshipbetweenthe Centreandthe Statescan

appropriately and legiimately be dscussed.  Since Mr. Salve

hes ased apont o ade, | amboud O gve mytought © ts

pot o adr adge ankhg whchw pt arest t6 poit o

ey, a kst 1 it 5 dagd bydner Gamen

| amnowfaced wih two options. Onewhether | alow specia

mention or number wwo, whether | dlow a substanive motion |

tirk thee Wi beabdier debae onsubsnve  moion ten a

mere speda mention.  And |, therefore, say that tee wil be

sustenve moion onts  sibedt  ad pates  maygve a ndice

o sibsanive  maion

(RS. deb. & 1871986, Cos 196211

19%. Debates.Anymatterwhichislikelytobediscussedina
substantivemannerinanyofthelaterproceedings,mere
moton is not alowed

On27 Apil 1987, Shi P. Upendra was making a submisson on
the Inqury o Faifex Affar by aJduddd  Commisson headed by
Jusice Thakkar and Jusice Natargan.  Hewes of the opinion  that
terms of reference of the Commisson should have been exdended 1
te sgoing of o fuds ded adhddg o bgd  fuds aooed by
the Indans. At the end of his submisson the Chaiman asked the
France Mniser D ke noe of s At tis pont Shi Dpen Ghosh
dew te ateion of the Char ad sad tet the Minser shoud nat
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oy ke noe o t but a0 epess hs madons n vew o andice
gven by some members for amation for - amplification, modiicaion
adepaan o te &ns o Eeee Tots sbmssn, e Chaimen
obsened:

Mr.DipenGhosh,youknowtheRules.Onanymatterwhichis

kdy ©bedsosed n asbdanve marmer n ay o te bier
proceedings,  mere mations are not aloved.  Sol amnot going
Dadv t8 Yumnmee t sl sad dig te Fae dee

RS db o 2741%7, Cd 189

197.  Debates:Everymemberisentiledtoexpresshisopinion
even f ohers do not agree

On6May1987, ShriDharamChanderPrashantwasmakinga
Eeee O te need D pode asssae D Saskk gddas  weEig
D patdee n e Wold Saki  Coeece a laden, Hoad  He
sad tet Saski B te moher of d Iden bBgueges At s port
Shi V. Gopalsamy refuted this by saying that he does not accept
Sadat aste moher o d Inden  bgueges.

Disaloning  the refutation by Shi Gopalsamy of the views of
Shi Dharam Chander Prashant, the Chairman observed:

What is happening is the negaion of democracy. Ewvery member

isentiiedtoexpresshisopinion. Youmayagree,youmay

disagree. Merely because you disagree, you cannot shout him

doan. Then there Wil be no Pariament

RS b & 65197, Cd 29

18 Debates:Membersshouldfollowtheprescribedprocedure

in case of dscepancy in the repy  gven by Ministers

On6 March 1992, duing zeo hou, Shi Dipen Ghosh sought  the
pemisson  of the Depuy Chaiman t© menfon about te vaiance in
te repes gven D s ypemenay © dared quesion o & aded
on3March1992andhisancthersupplementarytoashortnotice
guestionaskedon5March1992, bytheFinanceMinisterandthe
Pime Mg,  respedvely. Shi Ghoshweried © daw the atenion
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ofthe DeputyChaimantothediscrepancyintherepliesbythe

Goemnment 0 a particler gqesion wihn apeiod o tree das
lsenng caely D te sbmsson o Shi Ghosh, the Depuy

Chaiman nded out the doedion  and cbseved:

Mr.DipenGhosh,maylremindyou—youareaseniormember

o s House—f aymegy byay Mser 5 gven wog noyour
opnon and if there s any dscepancy in the repies  of two
diferent peopge onte foor o the House, thee B a pocedue
Onthe foor of the House, there 5 aprocedure. You may folow
tet  procedure.

(RS deb & 63192 Cos 2313

19 Debates. Char Char has the power to order the irelevant

pofons of aspeech ‘of the recod

On21 August 1974, whie Shi Staram Singh waes speaking on a
cdling atenion  noice onthe repoted  rowdyism by Youth Congress
members, te Depuy Chaman whowes in te Char repeatedy  wamed
the membero ek onte sse rEevat O the subecmater. When
the memberpassed N speddy onssess mat revat © te g
attenion, te Char adeed tat te et o the soeech of he member
wold go of te recod

Shi Rabi Ray, Shi La K Advani and Shi Bhupesh Gupa took
ecgin  © te CeEs  ade

The Deputy Chaimman then cied nie 259 and interpreted t
meanthat the Chair had al powers necessary for the pupose of
enfocng  hs dedsons  whenamemberdefed te Char

Shi Bhupesh Gupias rose onapont  of oder and conended  thet
f teiein dte ssd ke wesb colr d  pones onte Ca;,
ten tee wesmonreed fr ay oher e Heldt tet te Cas d
ponvers were subedt 1t the res and conventions. The Chair, for
insance,  had no poner © shoat amvbody, o box the eas o any member
o dop atmeborb n te Hose Thewod @ oooing h e 259
dd not mean ‘akembracng. The Char ocoud dsapprove of what a
membersad o een epuge &t Bu thee waesmorde oconfering uypon
the Char b ader amembe’s speech of the recod
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Shi Chanda Shekhar obsened that tis power shoud be used
aly h etere caes Todve horehs pat hevewdzed — asdin
wheeh Shi Bhupesh Guoa cod ader fom te Char tet apafokr
saement  of the HomeMinser woud not go onrecod  simply  because
t wesmt 0 b5 kg

The Depuy Chaiman, whie gvng hs ning doseved tat te
Car cod eece tB6 poe, f h e o tree o fr warings  ay
member persisted  in making  imelevant remaiks duing his speech.
Ohewise, it woud becomeimpossbe © oondudt te proceedngs  of
the House.

Commenting on his own oder, he said:

t 5 oy afer | ased hm not © dgess wice tice o four

fmes e |lsad mhg W gooreod.t 5 it ta | wat ©

shut ot any dsausson o anvthing  fom the House But tere
some amount of  discpine which members shoud also obsene.

Thents omason Wl never aie

RS db d 2181974, Cos 1283

20 Debates: Char  Pemisson or ohewise fom the Char need

not be quoted as a precedent or a ruing

Onl18 August 1987, Shi Lal K Advani wes gven pemisson by
the Deputy Chaiman 0 raise somepoins. Shi Advani peaded wih
theDeputyChairmantorevisetherulinggivenbytheChairon
12 Ags 1987. Thesse westet Shi Saya Pd Mok wes dsaloned
by te Char O paidpaie h te Boos debele, aste B gwen by
Congess) Paty dd not indude hs name. Shi Advani ponted out
thet amning o ts sot becomes apecedet whch woud be conraty
D te peodes  tet have been esabished Shi AG Kuan whe
nat syppoting  the cotenion  of Shi Advan sad that it wes aways
the dscretion o e Char © dow o dsslow amembern ader
mantan  a balnced  debate.

Rig ot te eges o Shi Adai b e te ealr g
the Deputy Chaimman observed:

OnAugust 12 1987, when Shi Satya Pal Malk wanted to speak
onte maion regadng  te Jot Committe on Bors, | dd not
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alov him to speak Shi L K Advani and other members have
tken objedon 0 mydong so. They have sated that myniing
5 cotay 1 pafamenary pacice  and procedure. | wish
ndet da td t wesmd atklgy s suh | B anwdesgtdad
padice h or Houseta te Char goes by the B of spedkers
sbmited by e Whis of the pates.  Athough te Car 5 nat
bound by the s,  due consideration s gven by the Char
suh &t whie caling upon e membesto spesk  Futher,  the
Char hes the rnght ® reguale the debate and seecd members
totakepartinthedebate. Amembercannatinsistonbeing

cled Ths s ampy madecear by Kau and Shakdher in ther
bookonpage 776fromwhichShriAdvanihasquotedsome

efas hhs HE DnMe

Snce te Mnser of Pafamenary  Aflis  hed saied tet he
hed wihdawn the &t o membasfom hs paty © speak onte
maion, | dd nat pemt Shi Mak © ek There B no quesion
o tis beng quoed as apecedet o aning.

RS b o 1881987, Cos 19195

2. Debates:Committees:Membersshouldnotrefertomatters
whicharespecificallyunderthescrutinyofaCommitee
before it has submited s Repot, as the Govemment would
not bein aposion t© repy t© the pons SO raised

Onl March 1988, duing the couse of his speech on the Moaton
of Thanks on the Presidents Address, Shi Jaswant Singh accused
the Govemment of evading tuth in matters oconceming the Bofors
issueastherewasnomentionafinthePresidentsAddress.

Shi MadanBhaa raised apont of oder subming that as per an
ealr g tee ocodd beroreene © Bdos  Whensome membas
objectedtothepointoforderasthereferencewasnottothe

Paibmetaly  Commitee enquiing o the Boos e, the Depuy
Chairmancommented:

| e tat tis Commiee 5 of acompesly dfferent naure,
differert fom aJdot Seed Commiee o any aher Commitee.
This is aJont Pafamentay ~ Commitee of an investigaiive

nare.  Anenquiy s beng asked o be done by s Commitiee.
Secondy, t wl not beposshe for the Goermet © repy
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any issue s rased here because the Govemment cannot reply
in the absence of the Repot of the Commitee aaldbe © the
Govemment. WhentheGovemmentcannotreplyonanyissue

rAied hee e t 5 uder the oconsderaion o te Commiee,
I ik te membercanat raise  te issue

Honever, as tis ocoud not satisy the agtated members, the
Depuy Chaimen bBer  rued

RegardingwhatMr.JaswantSinghwasmentioninginthe
forenoon,hecanmakeareferenceinageneralway.Buthe

shoud not refer t the speciic  points which are before the
Committee.

(RS deb o 131988 Cos 20215

A2 Deaies Coouret sbpeds | B anmaer o Sae regllion
in te absence of centd  legskation

On24 November 1980, whie repving 0 suppementaries asng
o of sared quesion no. 8, te Mnsr o Enegy, Shi ABA
Ghani Khan Chaudhui  had a one point,  obsenved:

I Bmtagen dnmyagesg amt agedg wh t Lt B te

S Bedidy Boacs wodbtese s t B nt fr meagedy

o deegy et fgue

Shi Kidna Chanda Pat poed out thet poner beng a subedt
h te Cooouret L, wold t bepoper tat te Mislr shold ot
wad sy tet ey have no niomation onaSae shbed whent b
aoonouret  suged?’

Thereupon, the Chairman obsenved:

Thee 5 oeety n e No 1-podudon o enegy fom weer
resources. .. Therefore, hecannotanswerthisquestion.With

reet O hydedl hecanamsner. Bu if &t 5 wih regpedt © the
Coruet L, t B ssmuhasied o te Sae meghin &
o the Centre and f the Cente has not pessed any law relating
Di tente S Weee t 5 ddg B wd win b ©Os

RS b o 2411190, Cos 121



Debartes, General 151

2B Debates. Elecion  iregularites: Amembershoud not raise
amater onte foor of the House which has occured  outside
theHouse
On17 December 1985, Shi FM. Khenwaned O raise  an issue
of some imegularies in elecion in Kamataka. Whenhe was not

pamied byte Cha, Shi Kenaenped © & h dam ke te
House.
At ts the Depuy Chaman rued
| amnot concemed wih what happens outside the House. | am
oconcemed wih what happens here insde  the House. You cannot
come over here and st
Bender ta whenShi Khenissed onmadg hs pot,  the
Deputy Chaiman  said:
I wil not alow you o makeapoint about someting which haes
nothappenedintheHouse.

Doy Shi Khenb sy anyting  uher the Depy Cheimen
ekt

Nothingwillberecorded. YougoandspeaktotheElection
Commission. ..orwhateveryouwanttosayyoucanspeakto
meintheChamber.ltmaybeamatterofoneminute, halfa
minuteoronemoment.lamnotgoingtoallowyoutospeak
about something that has happened outside.

f you wart, atewards you can comeand !l me, but nat on the
foor of the House. Pease st doawnand abide by myring.

RS b & 17121985 Cos 25660

24 Debates:Explanation:Nodebateshouldtakeplaceafter
Minster's explanation

On20 Javay 1990, afer te HomelMinsers ey © te pots
eed by te membesonte deged aest o Shi NK Shgh, Depuy
Inspecior-General CcB), S Ld K Advan wated more information
on hs specdfic  quesion, addng that ‘uness the Govemment comes
at wh te I s ts5 Hoseb mat gog O be sided’
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Referng 0 the speech of Shi Advani medeeader duing the
specd  menion, te Chamman noed as fdlows:

Asthe honble Minister was not present duing apat of the
specialmentionandhadnotheardwhathadbeensaidby

M. Aden, Mr Aden b eniled © egan © hm Adwl he
(the HomeMinister) kindy answer, if he wishes, what is the
distinction betveen amest,  apprehenson  and tking  away?

Ats sage Shi AR Ay, g oapot o ode, sad
that te wods legaly eqiained and defnred need not be answered.
Afier  some discussion, the Chamman obsenved:

lanng wvay imy ta tee dd bermoddee onts der
te honbe Miser ocondudes his expanaion.

The HomeMinstey, Gan Za Sngh, ten repied 1 the pont
rased by Shi Advan and no futher  quesions  were asked.

RS deb & 2911980, Cos 10712

26 Debates: Foreign policy matterss Members can speak on what
the Governmentofindiadoesordoesnotdoandnoton
whatanyotherforeignGovemmentdoesordoesnotdowhen

tey r © foegn  poy Mt

Dung adsossn onte Face Bl 1961, Shi Bhupesh Gupia
aicsd te ados o te Goermmat o te Uied Sees n el
D Cuba The Depuy Minser of BExemal Afars  asked howal that
aoered te tegn das o ok

The Deputy Chaiman  said:

WearenatconcemedwithwhattheUSGovemmentdoes...We
areconcemedwithonlywhatourGovemmentdoesanddoes
notdo. ..EvenasregardsCubapolicyyoumaysayonlyabout
what our Govemmert does or does not do. Weare nat concemed
wih what the USGovemment does or does nat.t 5 myning
thet you canat dsauss  it.You can speak on Cbaso far as te
omissions and commissions of our Govemment are concemed,
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butnotwhatthe American Governmentorthe German
GovemmentortheSovietGovemmentdoes.Wearenothere

siting in udgment over te Ameican Govemment o te Soviet
GovemmentorotherGovemments.

Pease hear me. There &5 adedson of te Char

Dung te dsasson onte Fane Bl  Paxk Kishna

Kant MaMya proceeded to refer to the European Warand
the blodkade of Gemmany, whenthe Presdent intervened

and poned  out
Thehon’blemembermustrealisethatonthis
FinanceBillhecandiscussanyactionofthe
Govemment of Inda in any manner he chooses, but
notanyactionoftheGovemmentofEngland. .. The
honble  member should not go outside India.He
must confre himseff o the  administration o the
Govemment of Inda and o te Fnance BI

| sand by myniing.  Youwl not be justiied in ciidsing
Govemments  outside  India

(RS b & 274191 Cos 111623

26,  Debates:Foreignpolicymatters:Agreementswithforeign

Govemments: The queston  whether agreements  entered  into

by he Govemment wih foreign Govemments are ulta vies

the provisions ofthe Constitutionisnobartothe

discusson  thereof

On19 August 1965, the Piime Minisir, Shi Ld Bahadu, moved
hs maion that the daement madeby hm n te Cound on 16 August
1965, on the IndoPakistan Agreement of June 1965, reding o the
Guaat\West  Palisian  boder be aken b consideraion. Shi Ad
Bai Vgeee g oapot o ade, sad te te moon cold mt
betden wpir dsassn  onte goud that the Ageemeat o a keast
pas o te Ageement vidbded oen poisons o the Consfuion
ad teebe t wesua ves te Coslin hta te Be o te
dispued aeas was o be determined not by Padament but by the
anvad of the tbud © be ggonied uder e Ageemet Ths poit
of view was suppoted by Shi  Bhupesh Gupta.
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The Chamman sad:

| hae vay caglly costeed te vay mpoiat  pas  rased
| amnot gvng any miing nowand | thinkk wecan proceed  with
the discussion. I vl consder te pons rased and f | hawe
something © say, | woud say lier on

Revertingtothissubjecton23August1965,theChaimrman
obsenved:

OnThusday st whente Pime Minser  moved the moton for
the consderaion o te sdemet medeby hm ealr i el

D te doPadan Ageemet g  © GuaatWest  Pakesin
boder, Shi Al Bhai Vapayee raised apont of oder and
objectedtothediscussionofthemotion. Afterhearing

Shi Vgpayee ad the Pime Minsgr, | pamited the dsousson

o conue as | wasof te view that there were pima fde o
gouds O sop the discusson

| have gven the matter futher  consideration and | amdf the
opnon  that the objecion rased by Shi Vajpayee cannot be
upheld. The Governmententeredintoanagreementwith

Pakisan and the presat motion s for dsocusson  of the Prime
MEes  Sgemet h ehin D tet Ageemat Shi Vemyess
pointoforderisbasedonthegroundthattheAgreementor

partsofthe Agreementviolatecertainprovisionsofthe

Consiuition, and, therefore, the Ageement s ula uves te
Constitution.Whietheseargumentsmaybeadvancedinthe
ocouse of dscusson  onte moion befoe the House, they wil
nat by temssves  cosiiie ay ber D adsassn o te main
The House maytake into account these armguments in recording
is gion teeon, hut tey cama cosile apat o ader D
bar the dsousson  of the moion by the House.

(RS, b & 1081965, Cos 71723 2381965, Cd. 9%l

207.  Debates:Govemment ArepresentativeoftheGovernment
mustbepresentduringdiscussions

Onl May1962, whente Cound resssembed afer lunch it had
0 beadoured for about B0 MUes & o IPEEEe d te Goen
ment wes peset in e Coundl.
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Reerng  t© tis adoumment, te Chaman sad on 2 May 1962

Befoe | cad yoon Shi Dnaer © ek | sod ke D Eer ©
somehing tet heppened yeserday.  For the i e n te bt
ten years, te House had © be adoumed for ten minues.  When
gae maers wee uder dsosson hee, tee wesnat asnge
representative of the Govemment | hope that  such a siuation

wil not ocour agan and Govemment will  be careful  about is

responshity o te House

RS. deb. o 25192 Cos 14991500)

28 Debatess Govemment Govemment should repot to the House
n case o nabily D oded the infomaion

On16 March 1970, Shrimati  Yashoda Reddy rose on a point of
piMece. Sesad e onFidgy, te 13", e had@eed apot abou
the repoted proogaion  of the Kashmir Assembly and had requested
the GovernmenttocomeupwithastatementbeforetheHouse
adoumed onthat day. Shesad that on Fiday the Govemment had
been evasve n ter reples  whentis mater wesrased  and nowthe
poston  was that a statement had been madein Lok Sabha on that
dy, whe t wesnat dreh Raya S, n e o te e ta te
metier wesrised n ts Hoseadte te Gar heddeced ta te
momaion shoud beodeded adfunshed D te Houseasealy as
posde

Afler  some discussion, the Deputy Chaiman rued:

F & wesna possbe for the Govemment © get the niomeation,

thenatleasttheyshouldhavecometotheHousebeforeit

adoured adamounced tet N e o ey et © ookedt
the information they coud not colect the information and,
therefore, t wesnat possbe for te honbe Mser © nakea
statement  in tis House. At least they shoud have done that
before the House adoumed on that day.

RS cb o 163190, Cos 163
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28, Debates: Government: Announcementofdecisions: When
the Houses of Pafament are siting, Ministers ~ should  not
announce the decisions of the Govemment, unless they have
beenplacedbeforeParfiament

Oni13 May 1968, Shi M.M. Dharia submited in the House that
on 11 May, whie Pafament  wesh sesson,  the Minser o Education,
Dr. Tiguna Sen, had announced in Cdauta that the Govemment of
hdh hedden adedsn D mette dein  adg ot o te boge
scade unemployment of engineers in the couny and were going
adopt a 13pont pogamme b meet the  siuation. He submited  thet
the Minster  of Educafion had commited a sefious  impropriety in
announcingthedecisionsofthe CabinetoutsidetheHousesof
Pabmet whentey wee addy h ssssn Tre Mg o Educain
submited that when he wasin Calcutta anxious engineers  from al
pats of the county asked him what the Govemment proposed to do
and he had menfoned what he had acualy stated in the House that
thePlanningCommissionhadmadecertainsuggestions,about
13poaints, and that the Govemment had accepted those points and
were woking out te deaks Hedd t n hs earesess 1 meet the
pobem.  f he had commited any improprigly, t wes unnended

The Chaiman observed:

t woud have been nice f the Educafon Minister had placed

those recommencaiions  befoe you, but | go asep futher. BEven

dater the Cabinet has madecetan recommendations, there is
nothingwrongonanimportantmatterlikethisinfurther

suggestons  being madeby the members. | woud ke t advise

honbe  Minsers, whie the Houses ae diing, they shoud nat
announce decisions  before they are placed before  Parfiament

RS deb o 1351958, Cos 26839))

2100 Debates: Govemment: House: Everyactioncontemplated
bytheGovemmentneednotbebroughttotheHousebefore
te adon & ftken

On19 March 1982, when the House was discussng  a reference
0 te resgnaion o te AsssmMnsly and the Presdentd Oder n
hin b te Unon oy o Db somemembasiom e Ogoodin
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rased ogecion tat before imposing the Presidents e why the
appoval  of the House was not taken and why the Opposiion  was not
den no  oonidence

The Chaman rued:

.. .everyactionoftheGovemmentwhichisincontemplation

need not be bought before the House befoe te adion & tken

f this were done, the Govemment wil be working under the

gudance of te Houses of Pafament a te tme andwl hae

no independent  view of iis own. The Constiiion desies  that

theGovemmentshallberunastheGovemmentthinksbest.

TheyhavetoreportittothetwoHouseswhentheactionis

taken...

RS cb & 1931982, Cos 15165)

211. Debates:Goverment: House: Govemmentcanapprisethe
otherHouseofamatterofpublicimportanceifitisnot
possble to do so in ths House

On22 March 1934, Shri Ghuam Rasod Matio, rashg  a mater
o pc mpoe sad teb h e o s bigg © te e o
the Govemment te pigtt of the empoyees of Samachar Bhaat, who
hed not been pad ther dues or the bt tree mohs n Dehi ad for
the b wwebe moihs n the Sae capiaks, the Gererd Maneger had
gore ad loded the enie  premises te previous day. Hewes joned
by Shi Suesh Kamaed and Shi Ld K Advan, n hs demandtet the
Govemment should intervene  in order to save the poor employees
fon gae nHE

At tis, the Depuy Chaiman obsenved:

Temaer 5 e sios |lenset | hgeta te Goermet

wl bk o te mater andif &t 5 not possbe 1 comebeoe

ts House, | hope the Govemmert wil  infom  the obher House.

WhenShriDipenGhoshtookstrongobjectiontotheDeputy
Chamman's  obsevations thet the Govemment coud appise Lok Sabha
o te duaion, te Depuy Chamen futher  dosened

lsd te te GCoamet W e me dts & | sd ta te
Govemment should take note of the agtation and the viens of
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the members here and apprise the House of the situation, if
pste fFit B mtpsd teda Huees dig They ean
di tee

RS deb & 23194, Cok 2124

212, Debates:Govemnment LeaderoftheHouse:Astaternentby
the Leader of the House has to be accepted as to whether an
assurance  had or had not been gven ealer  on behaf of the
Government

On26 A 1978, afer te quesion hour n Raya Sabha, when
te Mer o See h te Mty o Lebor ad Paemely AfS
Dr. Ramkipd Srha, mowedamdion for eedion 1 the Commilee on
the Welfare of Scheduled Castes and Scheduled Trbes, Shi N.P.
Chaudhari  brought t te noice of the Chaiman tat he had gven a
notice of amendment to the sad motion seeking constiution of a
sepaae Commitee for Raya Sabha to look o the poblems  of the
Schedued Castes and Schedued Tibes. Heaso contended that the
sad amendment wes n keepng wih anassuance gven b ts  efedt
on behalf of the Govemment Several members supported the plea
medeby Shi N.P. Chaudhar. The Leader of the House, Shi Lal K
Aden, n repy e vaiouss pos  rased by members caegoicaly

The Charman then obseved as folons:

Wehave dscussed it suficenty. The Leader of te House had

sad ust nowta thee wesno assuance gven on behaf  of the

Govemment and you must teke t as comred,  unkess the ocontrary

s poed |WM rowpa te moion © voe

RS deb dt 2641978, Cos 14149

213 Debates: Govemment Ministers: Noes of the proceedings  of
the House maybetakenbythe Government, notbythe
Minister; there is norde that the noes shoud be taken by
Minisers
On24 Februay 1982, whenthe House waes discussng  the Mation
o Thanks onte Pesdents  Addess Shi Sadasv Bagaikar  raised
apot o oder wheeh hesad tet een the impolant  pons  beig
madeby the members of the Opposion  ae not being tBken noe of by
te Mrees
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The VileChammen, g aut the pat o ader, doseved

There 5 nopot of oder n his Noes ae beng tken Thee

ae dices n te oficd gy adrecods aso go o the

Goemment adit s nat thee under the Rues tat noes shoud

be dken by the Minses.

Assomed te membes o te House were nat saisfied wih te
ming of the Char, Shimai Puabi Mukhopadyay rased apoint o
oder onthe obsevaons madeby te Char and sad that the Char
dod mt e D te dkH by,

Onts, the VieChamen futher  odosenved:

Idonotagreewiththesubmissionmadebythe Opposition

members. t is the duy of the Govemment © take notes. They

must have Bken noes. B not for metb menion who has taken
NoES.

RS Gb o 421992 Cos 306

214 Debaes: Govemment Statements:  f the Govemment finds it
cificut o make a particuiar Saement n bah Houses at the
sametime,noquestionoftheprestigecfeitherHouseis
noved bu i 5 oy aquesion o padicablly
On2 August 1966, the Minster  of Defence, Shi Y. B. Chavan,

meceasaement n the Cound  on the siuation on the  IndoPakisan

boders, exady smiar t te one he had madete pevious day in

Ik Stdte i LK Gyd, g mapat o ado, shmied ta &

was the commonly accepted pracice  in Pafiament  that both Houses

sod hae te saemet it beoe &t wesmkased D te pess hu
tet n ta patoder cae te Miser  hed madete saement n Lok

Sabhathepreviousdayandthewholethinghadalreadybecome

publicised. Members had cometo know about & fom te pess eader

ten they knewabout &t in the Cound. Herequesed the Chaman ©

ded te Ml © ndesth ssemes n te Coud | mat eals;

a keast onte sameday.

The Chaman observed:
| donot ik any quesion of pesige s ivoed hee It &
difficut b makethe saement in boh the Houses at the

it is

same
me. Agan, there woud be acquesion as b where made
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it whenasaement s madein one House | do not think any
[ o pesige 5 noved hee aad t 5 agedon o
ezt
RS deb o 28196, Cos 108189

215 Debates:Government: Statements: Anystatementmadein
LokSabhaistobemadeinRajyaSabhaalso

On30 August 1972, Shi Dehyabhal V. Pae,  Shi Mahawr Tyag
and Shi B.N. Mandal mentoned that a statement had been madein
Lok Sabha by the Govemment on the drought  situation in Bhar and
demanded that a similar  statement should be madein Rajya Sabha
an

The ViceChaiman  observed:
lfanystatementhasbeenmadeinLokSabhalhopethesame
satement wil  be madeby the concemed Minser in this  House
an, adweeped t

RS db & 081972, Cd 29)

216. Debates:Govemment Statements:; TheGovemmenthasto
decideonwhoshouldmakeastatement

On3December1985,whenthe DeputyChairmancalledthe
Mnser for Bderd  Afls, Shi BR Bhagat, © meke a saiement
on te Pime Minger's v D Jgan ad Vienam, Shi V. Gopalsany
rased apont of oder tet it weste duy of the Pime Minsr ®©
make the satement  As some other members also exressed  the same
gonon, te Depuy Chammen redt

lisfortheGovermmenttodecidewhoshouldcomeandmake

the statement and whoshoud not come, | have gven myming.

As there  were some interruptions and members wanted to raise
pats o ady, te Depuy Chamen uther sad

Pease st domn. | have isened 1t youd and | hae gven my
ug TheMiee b alied © ndete sgemet Thee 5 o
pot o ade

RS b o 312195 Cos 2029
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217. Debates:. Govemment Statements:  Govemment has the right
to make a statement on the floor of the House

On1l May 1990, te Minster of Sate for Rual Development,
Shi Upeda Nah Vermg, whie maldg asaement regadng e gant
of financial asssance  in cases of death due b gdore N Andhra
Pacesh, Taml Neduad Podidery, sad tet te Deply Pime Mnser
hed dedded © sadon Rs 250000 © te kh ad kin o each vidm
fom te hden Peges Naud Cabmiess RS Tt Asson as te
statementwasmade, ShriH.Hanumanthappa, ShrimatiJayanthi
Naarggn  and Prof.  Chandresh P. Thakur raised apont of oder in
successon,  questonng  the fight  of the Govemment b make such a
statementontheflooroftheHouse. Theyarguedthatsincethe
Goemmet weshn mowaycomeced wih the sad T, t hed no ight
o make such a statement

Whenthe members sought aniing fom the Char as to whether
the time o the House coud be den for te beneit o pubidy o a
pafoer e te VieCamen et

..the Govemment has the gt 1 make a siaement  on the floor
of te House

RS db & 115190, Cos 26769)

218  Debates:HighCourt/SupremeCourtJudgements:Meritsof
judgementoftheHighCourt/SupremeCourtshouldnotbe
discussedintheHouse

On1l August 1980, whie asking supplementaries on a short
ndice qesion eHig D te mgoly udgement o e Sypeme Cout
in the Minena Mils case, Shi G.C. Bhattacharya mentioned  the
moty  pogement of Jsice Bregwel, ad n tet coned  aiiozed
e o »

Ontis, te Chamman obsened:

| amafraid M. Bhattacharya that there is an atide in the

ConstitLtion saying that the conduct of ajudge shal not be

discussed  on the foor of the House...There is no protection to

the Pime Mnser o any of us in the Consiition. There 5 a
protection oy o te judges n the Constiuion. Wehave al
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ttken te oath to uphod the Constiution...and | amupholding

the Corstiuion .No deosson  dd ke pece n Palmet

wih respedt 0 the condud of ajudge of te Supeme Cout o of
aHighCourtinthedischargeofhisdutiesexceptupona

motion... Theconductofajudgeistobejudgedfromhis

judgement and not fom amything else...You are discussing  the
judgement  of four judges onthe bass of what one sihge judge
hassaid.. .lwilldecideitaccordingtomyjudgementand

| personaly tnk that the conduct of ajudge shoud not be
dosed ad 1 e tae ywsdd mt deoss te o udges
n te g o what Mt Bregnai hes sad & s aneter  betneen
M. Bhegnei and e four judges. Wecamot ener b it

RS db o 1181980, Cos 445

219 Debates:HighCourt/SupremeCourtJudgements:Meritsofa
judgementoftheHighCourt/SupremeCourtshouldnotbe
discussed in the House but its  implcations for the people
canbepointedout

On30 Juy 1985 whie making a special menton, Shi Satya
Pakash Mdaka mered © the Supeme Cout jdgement on demssd
ofGovemmentservants.WWhenhewasquotingapassagefromthe
udgement gven by Mr. Jusice  Chandrachud, the Chaiman  obsenved:

Whenl have aloned you to menton this particular subject,
| specicaly sad tet you woud reer D te dsadvaeges  te
peope N senvice woud get onaccout of tis deason  and ask
for changes. But you ae gong t the meis of the judgement
which you canat doin ths House. Pease confre  yourseff.

RS db o 0719, Cos  16560)

20 Debates. Judical  inquiry: Members shoud not ask about the
fads  on whch a judcd iquy hes gwe 5 fidings, but
they mayask about the accepted fadts, i any. Minster may
ormaynotanswer
On8Juy 1980, ater the Minser of HomeAffais, Gan  Zai

Soh meckastemet  dadig gbn  poks |hng D te Bga
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incidentonthe18June1980,somemembersaskedhimtoclarify
ceen  pons.  Shi Dhaamvr rased apont of oder ta whenthe
mater 5 pedg befoe ajdod ey, modsassn ont can be
eboned

The ViceChaiman  observed:

Wel, when the judical enquiy is pending, onthe issues on
which the judical enquiy shal havwe o gwe is findings, on
those depued quesios, wemaynat ener b adebae Bu f
thee ae acceped fads, te members ae enited o ask about
those faods. t Wl befor the HomeMnser what o answer and
what not o answer.

RS b o 87190, Ok 16169

221. Debates: Language: Memberscanspeakintheirmother

tongue if they do not know ether Hindi or Engish

Shi EK Imbchbava wanted o makehis speech in hs mather
oge Magebm onte Agoopeion (oo 2 B 1952 as he coud
not exoess himsef  efiecively ether n Hhd o n BEgish. Some
membersobected o it onte gound that they woud not be abe to
folov  what the member said.

The Chaiman  ruied:

Hereisagentiemanwhosayshedoesnotknowanyofthe

oficial bhguages —Hnd o Engish. Theefore, he wishes

speak in Malayalam which is his mother tongue. The Chaimman

has gat the powner o dlow it provded there s a transiaion

whichissubmittedtous.\Wehavetotakesuchexceptional

cases also into account and our Consfituion does teke those

Cases o acoount

RS. deb o 1771952 Cos  133031)

22 Debates: Lok Sabha: Membersshouldnotrefertothe
speechesmadeinLokSabhabutcangivesubstance
Whie speaking onthe Sdaies and Alowances of Officers of
Paioment Bl 1953 Shi P.S Rapgopal Nadu quoed exdensively
fom the speeches madein Lok Sabha.
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The ViceChamman  obsened:

M. Nedu t wl bebeer f yudont eer © te geedes n
the other House, but make an observation on them... That is the
usual convertion...You relale it in your ownwords.

RS b o 451963 Cos 474955

223 Debates:LokSabha:Memberscanquotefromthespeeches
madebyMinistersinLokSabha

Whenthe Mines and Minerals  Bll, 1957 was under discussion,
Shi RP. Snha quoed fom a speech madein Lok Sabha by Shi K D.
Meawa, te Mnser o Mnes add O Shi P.S. Raagopal Nadu |
ihg onapot o oder, asked whether te membercoud read from
the poceedngs o the aher House

The Deputy Chairman  ruled:
Asatement madeby the honble  Minister, he can quote.
RS deb & 2412197, Cos 401112

224, Debates:L okSabha:Membersshouldnotmakeanycritical

referenceaboutdebatesinLokSabha

Shi Satyacharan, speaking on a motion on the intemational
sigion , madesome aiical reeence © the deees onte sbedt
which took place in Lok Sabha

Shi AB Vapayee ad Shi Dahydbha V. Paed dyeded 1 such
arkence  The Pime Minsgr, Shi Jaehald Nehu suggesed  tet
t sodd nt bemedeapadce n te Coud D rer  the debees
n Lk Shaad et even though t migt  be usiied tedricaly, t
wes a bad pracice, Lok Sabha dsolssng the Cound  and e Coundl
dscssing Lok Sabha keadng o toube  between te two Houses.

The Chaimman  said:
Il woud ask you not © refer © that House. The rlerence  tat
youhavemadetotheotherHousewillbeexpungedfromthe

proceedings.
RS deh & 2836192 Cos 17349
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25 Debates: Lok Sabha: Ciiicism of the aftude of apaty is
permissible butthere shouldbenoreflectiononthe
otherHouse

On27 Mach 1980, whie iy © the ddbaie on the dssouion
o ne Sae Asembes te HomeMise, Gan Zd Soh  reered
o the epuson of Shimai India Gandhi fom membership of Lok
Sabha and her being sent © the = Immedaely, the Leader of the
Opcsion,  Shi ld K Adai, msed apot o oder tet te Miser
hed cast  refiedion onte dher House which hed ken the dedson on
ape nmEE

The Chaiman remarked:

Mr. Leader of the Opposion, hes atacdking te dude of a

paty. That paty woked through a particuiar House. Heis nat

aiizg te Hose Heb aitay te diick o apaty.

Shi Aden sad tat he had hady spoken onthe pont of oder
adtaet te HomeMinser  hed inemupied hm Heiuther agued tat
thee ocoud be no refledion onay decson o te dher House

Thereupon, the Chairman obsenved:

Mr. HomeMinister, | would request you to choose your words.
Whatever you say maybe said but not reflecting on the other
House.

RS Gb & 2731980, Cos 37579

26 Debates: Lok Sabha: Memberofthe otherHouse canbe
refered o f hs namecomes naturaly in te pdure

On7 March 1984, in a suppementaty  duing the queson  hour,
Shi Jagish Prasad Mathur wes refening b te e oocopaion o
somed te resdenid qates o Thbia Cdege Dehi Helevded
cetain  charges against Shii Dharam Das Shasti,  a member of Lok
Sabha,whowasalsothe ChairmanoftheManagingBoardofthe
Cdege. At this sage, the Minstr of Heath and Famiy Welfare,
Shi B Shankaanand, tking exepion  t© such reference, sad tat
the members shoud not be aloved t tead the dangerous path of
aiiczng te pideges o amembard te dher House
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Bushng asde the Minse's dam, the Chaman obsanved
ltik t6 B awy ddde qesn Bu | anung ta g
thenameofthehonblememberoftheotherHousehasbeen
gven here, his namecomes nauraly o the pdure  because
o your reedng ou te ndiicaion

RS db o 73194 Cd 40

221.  Debates:LokSabha: Exceptonpointsofpolicy,members
arencttorefertowhathappenedinLokSabha

On21 Apil 1987, whie Prof. Chandresh P. Thakur was making
his speech on ashot duraion dscusson  onthe purchase of guns
fom Bofos of Sweden, he refered o what happened in Lok Sabha,
te peios  cay.

Dsalonng  the memberto make any reference o what happened
in te oher House, te Chamman obseved

Thet 5 ot necessay. | wat © & the mambey, ecet pos of
pocy, e, you dont dsouss what heppened n the oher House
n s House

RS deb & 214197, Cd 29)

228 Debates: Lok Sabha: Incddents  that happen in Lok Sabha need
not be refered 1 in Raya Sabha

On 17 November 1987, when the House reassembled  afier  lunch,
ShriPuttapaga Radhakrishnasoughtthe permissionofthe
ViceChaiman, t© makea submisson wih regad to a happenng in
LokSabha. TheVice-Chairmandisallowedhim. Thisprovoked
ShriParvathaneniUpendraandShriDipenGhoshwhosaidthata
memberhad been mantanded adt noed  the pesige o  Pafament
as awhde.

Disallowingthemembertomakethesubmission,theVice-
Chairman  observed:

Mr. Upendra, what has happened in the other House cannot be

taken ocognzance of here.

(RS deb o 17111987, Cos 22324
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220, Debates:LokSabha:IncidentsthathappeninLokSabha,
need not be refered o in Raya Sabha

Onl13August 1993, whie spesking onaBl, Shi Sangh Priya
Gauam refered 0 someinddent  that  had happened in Lok Sabha

Gig s g n ts aie¢ te VieCamen sad
s s te tadion o s House et wedonat er © ay

nadet  which hed happered, as you deged, i te oher House
Wedo not knowabout ¢ Youshoud not eler D &

RS b o 138198 Cos 31043

230 Debates: Lok Sabha: Lok Sabharulings shouldnotbe
discussedintheHouse

On17August1992,shiiS.JaipalReddywhiledemandinga
dsasson onthe Tenh Schedde o the Consiiuion mede a relerence
o aning gven by the Spesker of Lok Sabha. Somemembers raised
dpdos D ts  ERee
A ts pot te Depuy Chamen gae te fdonig g
Anything conceming  the other House, any member conceming
the other House, any miing pertaining o the oher House, we
arenotrefemingtottinthisHouseandanymention,any
allegation, made against  ether  any memberwho cannat  defend
himsef or herself here or any alegation aganst the Prime
Mee, | anmt dbwnyg i

RS b & 178192, Cos 253)

23l Debates: Lok Sabha: Member of Lok Sabha should be referred
to ony as a‘member of the oter House

On27 March 1992, whie particoating in te dsosson  on te
Generad Budget Shi  Subramanian  Swamyused a word o descibe  the
members fom Taml Nadu. As somemembers obected o it the Viee
Chairmanorderedthatthewordbeexpungedfromtherecords.

Shi Subramanian  Swamywihdrew his word and replaced it wih  the
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wod nefledive. Shi G Snamiahen rose ocnapot o ode.  The
member contented  that  Shii - Subramanian Swamyhad cast  aspersions
not only onthe members of Raya Sabha but aso on the members of
Lok Sabha.

Responding to the point of oder, the ViceChamman ried as
fons

Membercanonlysay'membersoftheotherHouse'.
RS deh o 2731992, Cos 4949%)

2 Debates. Lok Sabhas Memberof Lok Sabha shoud be referred
to only as a ‘member of the other House'
On20 August 1992, Shi Adis Senwhie malig aspedd menion
reered 0 one of the membes of Lok S Shik Vien J Sheh rased

apont of oder tat the members of the oher House shoud not be
ered O n te Houe

The VieeChaman rded  as folons:

Thepracticeiswheneverwerefertoamemberoftheother
House, werefer © him as ‘a memberof the oher House. There
wesop. | aso eped te membernat © refer  hs name

RS cb o 0819L, Cos 51516)

233 Debaes, Lok Sabha: Rules of Lok Sabha and the delberaions
in Chairman’s Chamber should notbereferredtoin
RajyaSabha

On11 March 1996, the Deputy Chaiman called Shi  Janardan
Yadavtomakehiszerohoursubmission.ShriGurudasDasGupta
dpded D Bdg wte zzo hor dsossn hough apat o ode
Hedong wih Shi S Japd Reddy wanied tat the House shoud take
up the Hawala issue st Notices under rde 167 had been gven by
vaious membersindudng  Shi S, Jaipal Reddy and Shi  Pasumpon
Tha. Kiutinen D dsoss te Hawela ssule. Whie peadng  wih the
Deputy Chamman, membesrefered to the pracice and procedue  of
Lok Sabhain ts megad They a0 mlered © the dsosson hed n
the Chaimman's Chamber.
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DisallowingmemberstorefertotheRulesoflokSabhaand
discussions  in the Chaimman's Chamber, the Deputy Chaiman gave
te thilg gy
The oher House has is omn Rue Book I has is ownRues of
Pocedre & hasis omoodud of busness Weresped t Bu
our tadion 5 tat wedonot refer o what hgppens tere | am
cautioning.WhateverwediscussinthehonbleChairman's
ChamberletthesanctityofthehonbleChairman’'sChamber
rMEn st B t B regadess o what hgpes oy o tomanow
ButyoushouldkeepthesanctityoftheChairman'sChamber
whch wehave kept i today. Peae B us ot trow everything
away.
RS db o 11319%6 Cos 24959

234 Debates:Mentioningofnames:Membersshouldnotmention
namesofpersonswhocannotdefendthemselvesonthe
foor of the House

On12 November 1974, duing the ocouse of supplementaries on
sared quesion no. 9 rebing  © smugdes, S Bhupesh Gupla and
Shi Nren Ghosh mentioned the names of cetain Govemors  and ex-

Shi Chada Sheder dogy  dieoed D degrios d ts e
beng medeagaingt  high  dgniaries onte foor o te House wihout
pir noice © the Cah Hesad tet accodng © e 2384 o te
Rues of Pocedue and Condudt of Busness h Raya Sadha, “a member
whie sedkdng sl nat refled upon the conduct of pesons n high
asholy wess te dsosson b besed onasusaive moion dawn
n pooer Ens.

The Chaimman observed:

Nowt & a welesiabished padce in tis Houseand d the

Houses, not to bing in the names of pesons who cannat  defend

themseles... Let us have the good pracice  of not bingng in

thenamesofpersonswhocannotdefendthemselvesonthe

foor of ts House, and moe so, of impotart  persons  who are

by pbc dis Ohewee t W beavey diod tig

leget d dyumt b pes ute:
RS deb o 12111974, Cos 30
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238 Debates: Mentioningofnames: Namesofmembersofthe
otherHouseneednotbementioned

On20 Juy 1982, te House wes dscussng  fransadion relaiing
o te puchase of HSD, fom Messs Kuo Ol in Febuary 1980, under
e 176 Whe seddg onte sied Shi AG Kudan  wes quoig
fom te Repot of the Pubic Undetakings  Commiiee which had been
piaced on the Table of the House and ffom Rajya Sabha debates of
9Jduy 1982 wheren he refered o some members of the ather House
adapasod assat  n te Pime MeEs Seaeait Shi NKP.
Sde raed apot o oder adiok dedon D tet Headed for a
g fom te Ca

ft 5 nmt asomay © ue te namesd the honbe members o
the other House here, then those nameswil be deleted.

Now,heisquatingfromthe9 " Julydebate.Atthatimeno
obecion  was taken and the namewas aloned to be mentioned.
SSntegt dtad myig 4 sk

RS b o 207192, Cos 3404])

2% Debates: Mentioningofnames: Membersshouldnotname
anyonewhoisnotintheHouseandisunabletodefend
himself

On24 Feuary 1984, duing te quesion  hoor, whenthe Minser
d Bed Afbs Shi P. V. Naaama Reg wesieiy © agesin
of Shi Nand Kishore Bhat regardng  Jammuand Kashmir  Liberation
Fot  adveniuss thregiening te B o hben Dpomas  ad Leaders
n te Unied Kingdom, Dr. Raig Zdais, hn asupemenay, ased

S, b te Goemmet anae tat the pesent Chief Minser o

Kashmir, Dr. Farooq Abdulah, when he was a Bitish ciizen

resdng n UK ...

TheChaimanwasguicktocuthimshortforthememberwas
refenng b apeson whoooud nat deend himsef n e House
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Deredg  te passet pa o D Relg Zdae b e D te
Chef Minser  of Jammuand Kashmir, the Chaiman obsenved:

| have ied on more than one occasion that anybody whois nat

in the House and able to protect  himsef, is not o be named.

| hae ed &t n te cae of e Pime Miser  when she wes nat

hee. | hae led &t n the cae of the members of the Opposiion

admembeso te g paty agan adagn | ik you ae

suficently eprieed D kowvte ts 5 te padee o t6

House. | ammat gong 0 dowv t

RS b o 242184 od 2)

237. Debates: Mentioning of names: Namesof persons not present

intheHouseshouldnotbementioned

On3l August 1990, Shri Jagesh Desai madea specal  mention
regadng reerence D afoegn naiond  hddng ahgh post n te
Union Govemment Duing te dsousson, the Depuy Chammen sad it
wes adage agpid te Goverment tat afoegn o wes beig
employed and the Govemment had to answer why he was employed or
nt empoyed Afier her ingg Shi RK Dhavenwared aming  wih
regard O the menton of the nameof aperson whoooud not defend
hmsef  n the House

The Deputy Chairman observed:

| can ook a te recod for the bt oewesk. Adl Wl hae ©

rmoe eey nameindudng te Chef Minses, te Mnses,

and oher peopes fom the recod, those whoae not present

inthisHouseandwhosenameshavebeentaken.

RS b & 318190, Cos 194207)

238 Debates: Mentioningofnames: President: Nameofthe
Presidentneednotbementionedduringthecourseofa
debateintheHouse

On7 June 1971, when Shi A G. Kukami in a supplementary
gueson 1t samed quesion no. 296, refered to the namedf the
Presdert,  the Charmen obsened:

ThePresidentsnameshouldnothavebeenmentioned.

RS db ¢ 76197, Cd 2B
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230 Debates. Ministers: Minister  cannot be compelled to supply
information when not readly avalable  wih him

On30 August 1976, duing the queson hour the Minster  of
Perdeum wesamsneing dared quesion oo 396 regadng e peto-
chemical complex in Baroda, Shi R. Narasmha Reddy desied thet
te agd e d saig te pgt adte agd ehvee dod
be madeknown © the House. The Minser ocoud not repy o the it
pat she hedd not hae te niomeion eedy aebbe wh hm
Shi Reddy wes foloned by Shimati  Sumita G. Kukami  whoput a
sypemenialy  eding niomation onte pogess o te poed N
Gpa TeMse sed td hed it hae te Ebat  nomein
eedy aedkek wh hm Se S Kdan n gk o te gy
o te Mrs, pessed n her demandfor anasner © her quesion
the Chaiman obsened as folons:

Whenhe says that he has not got the infomation, wewl hae
Dagt t adweeanoly akhmo sy t Ber Tt b d

(RS deb & 3081976, Cos 2020)

20, Debates: Ministers: Ministers  must be present in the House
a te agppopiae  time

On2 August 1985, afier the quesion hour the Chaiman caled
won te Mnider o Saie n te Minsly o Fance, Shi Janadhen
Pogai, © by te papes menioned agait hs nameon te Tabe o
theHouse. The Chairmantookseriousnoteoftheabsenceof
Shi Pogai adao te Mser o Pabmetlay Alis h te Hose

Thereatfter, when Shi Pogai  cameto the House, the Chaiman
obsenved:

Noml woud cd uwon M Pogai © it o d agpoogze D te
House for not being present in the House at the appropriate
time...

RS b & 28195 Cd 1)



Debartes, General 173

24. Debates. Participation: A member cannct  participate in the
debate after his nameis wihdawn by the party.  Nommally,
the Char goes by the list of speakers gven by the Whips of
pates

On12 Augist 1987, duing adebae onte moion for  appontiment
of a Commitee of the Houses to enqure into the Bofors contradt,
Shi Saya Pd Mak sougt te pemsson o te Depuy Charmen
paricpate in the debate as per te assuance o the Chammen. For
wat o ime te Depuy Chaimen coud not dow hm b paicpeie n
thedebate.ShriParvathaneniUpendrapleadedwiththeDeputy
Chamen D dowv Shi Mak © seek Shi Ld K Adven, Shi Dpen
Goshao sppoied Shi Upenda, by rasng  pois o oder

Dsonng  Shi Saya Pd Mak D patfdoee n te dee te
Deputy Chaiman  observed:

Youwarted to say that the honbe membershoud be pemited.
Thehon'blememberbelongstothe Congress(l)Party. The

Cogess) Whpogae alt o gedes bt debb bk o tme

theyhavewithdrawnthenameoftheremainingspeakers.
Therefore, the member cannot be permitted, ths is a simple
thng and you need nat rase a these things here

RS deb d 1281987, Cos 31419

22, Debates:Quotingfromdocuments:Memberscanquotefrom
anoignd  document or a cetiied oopy theredt, oy if they
ae pepared © by t onthe Tabe Saisiadion o te Char
about its genuineness is also necessay

Whie speaking  on the  resoluion regadng te gopoiment of a
pariamentary Commitee 0 examine the operaions  of monopaistc
concems in te county, Shi Bhupesh Gupia sarted readng fom a
Her whth te Syenedet o Pde o Keojar woe D te agert
o the Tata Ion and Sedd Company. Asthe Depuy Chamman tod  him
Dpe t mte Tdk adgedoed wheher t weste agd e
Shi Bupesh Guoa admied tet te Hir wesnat anogd oe bu

a oydosyed apy o tet
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At ths port, the Depuy Chamman odbsenved

Lyucara reed fom tet oogy hee F &t B te agd i,
adif youae pepaed © poce t onte Tabe o te House ..
Wecannot rely  on copes... | amnat gong to adlow any copes
hee . F it B agd yueaned i adywsod By & ante
Tdke d te Ho=. F t 5 acaid apy, |angdg 0 dw t
fitbaple dumet landowg F it B anogd  doonat
Iw dow, nxt aocpy. Bdoe yuread ayHer | wat b se
fitsgue - Fit bague dumet anagd danat
Iw aw

RS b d 2811198 Cos 6000

243 Debates:Quotingfromdocuments:Membersshouldnotread
fom ay dooument repat o e, wess t 5 adhenicaed,
fom the document or letier

InthecourseofhisspeechontheMationof Thanksonthe
Pestfs Addess Shi Rgaan daed meedg fom whet he aeged
D beapivee Her wien bysomdody Shi LK Gyd mEg oa
pot o oder, ased wheher & wesgven D ay membero read hghy
Oamaioy tings fom ay phvale  Eir ad dam hs pafamenay
piveges for t Hesad tat f the memberwanied © quoe someting
he sod adhenicaie i

The Deputy Chairman observed:

| donat thrk anyone shoud read fom any document or leter.
Ukss t 5 auhenicaed, t camt beld onte Tae Bu you
may say what you want o say without reading.

RS b o 2131%7, Cos 37173
244 Debates: Quotingfromdocuments: Documentsusedas
evidenceinthecourtsshouldnatbequoted

Duing adsassn o te resolin regadg e Repeseridin
of the Peope (Amendment) Ordnance, 1974, when Shi Ranaran  wes
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quoing from the BHecion Peon  No. 5of 1971 which was befoe a
High Cout, the Deputy Chaiman obsenved:
I 5 agened adbsevaion | ammaking thet you shal nat quoe
fom any document which is gong o be used as evidence in the
Caut
RS deb o 18121974, Co 239

25 Debates: Quoting from documents:  Anonymous letters  should
notbequotedintheHouse

On6 January 1976, when Shi Omprakash Tyag, duing his speech
onte Moion of Thanks onte Presdents  Addess, dated  reading
fom an anoymous ker o the Pime Minsky, the Depuly Charman
obsenved:

Letmemakeonethingveryclearthattheremaybemany
anonymows ks being set by d kinds of peope, but | woud
rQes membesndt © quoe such Hes f tee B ay genue
leter, that s a diferent mater.  But anonymous letiers, the
authorshipofwhichwedonotknow, weshouldnotgive
weightage.

RS deb ot 611976, Cos 14849

246,  Debates: Quotingfromdocuments: Quotingfromcourt's
judgmentwhichisapublicdocument,ispermitted
InthecourseofhisspeechontheMationof Thanksonthe

Presidents Address, when Shi K A Krishnaswamy was quaing  the

udgment of the Chief Juddd — Magstate, Chingeput  (Tami  Nadl),

Shi S S Maiswamy obeced t© t onte gounds tat the case had

been lered  © aspeir  ocout onan aped
The Deputy Chaiman  ruled:

Ilwod ke DE yuta hecanad Eer © aypooeedgs hn
te cout wih regad © acae But thee s ajudgment © whch
hehasjustreferred. .. Thejudgmentisapublicdocumentand
he coud quoe fom it There s nohing wong in .. Hecannat
ek about the meis o demeis o what 5 beng comesed in
te aut
(RS db o 81197, Cos 14546

ws-1/c/my document/679rs/679rs_2.p65



176 Debartes, General

247, Debates:Quotingfromdocuments: Quotingfromadocument
withoutshowingittothe ChairmaninhisChamber, is
not aloned

On21January1976 whenDr.K. MathewKurianwasreading
fromaletter,dated14January1976,writtenbyShriE. M. S.
Namboodiipad to the Prime Minster, the Deputy Chaiman reminded
the memberof the procedure under which he shoud have shown the
Hr ©hnte ppios day. Onheaig D Kuas &y tet he hed
shownthatlettertotheChairmaninhisChamberandsoughthis
pemsson,  te Depuy Chammen et satsied ad aored te member
to continue his speech. But when Shi N.G. Goray remarked, “How
oudy about i, te Depuy Chammen obsened

There is no queston of being touchy, M. Goray. But we must
poceed accoding 0 te Rues of Pocedue. Adi | dlow hm
toquotefromadocumentwhichisnotshownintheChamber,

any number of other members can do the samething tomormow.
Sol hae © be onthe sde sde

RS cb & 2111976 Cos 21819

28 Debates: Quotingfromdocuments:Anonymouspublications
shouldnotbequoted,butcanonlybementioned

On24January1976,duringthecoursecfhisspeechonthe
Manenance of Inemal  Seculy  (Amendmen) Bl 1976, Shi Hash
he saied  wesbeng aoaed Dr. Rarkipd Shha @sed apot o
oder and asked whether any membercould quote in the House from

The Deputy Chaiman directed  Shi Harsh Deo Malawa  thus:

Youcannotquote. Youcanmention...Youcanguotefrom
newspapers. Butyoucannotquotesomeanonymousletters.

RS deb o 241197, Cos 4546

* Pamphlet
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20 Debates: Quoting from documents: Only essential — extracts,
notunnecessarydetails,ofanyReportofaCommitteeor
communicationneedbegiven

On15 November 1976, the Leader of the House, Shi Kamlapat
Trieth, moedamaion h Raya Sabhafor acogpance  of te fndngs
o te Commiee which invesigaied the condudt of Shi  Subramanian
Swamy,member,RajyaSabha,andrecommendedhisexpulsionfrom
the House for his derogatory oconduct. Whenthe motion  was moved,
Shi Banas Dasrose onapont of oder. Hecontended that in the
Commiess ot tee wesreeee D anetad o akier  wien
by Shi Subamanan Swamyto the Minser o Sae n te Depatment
of Pafamentary — Affars, Shi OmMVehia. Hefuther sad tat under
e 249 of the Rues of Procedure and Condudt of Busness in Raya
Sue te il &t dte B dod beld onte Tak

The Chamman at that dage rded

Theimportantportionthatthehonblemembersshouldknow
hesbeengven h te edtad That 5 enough k' & not necessay
that al urecessay delals  shoud be gven

RS deb & 1511197, Cos 4749

X0 Debates: Quoting fromdocuments: AReportistobe
authenticated before quoing fom it in the House

On1l August 1987, Shi Jaswart Singh, whie participating in
the discusson on the motion relaing to the Joint Parfiamentary
Commiee onte Bdos Coted, eered © cabn nengepe ok
This provoked the Minister of State in the Ministy  of Defence,
Shi Svg Pd oDievee TeMie we @iy b te Rks
and convenions  of the House said that siatements  madeand reports
eered  © shoud  be auhenicaed Theeloe, te mambercanat Eer

b the newspeper repas.
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Lisenng  carefuly to the contenion  of other members like
ShiV.  Gopasamy and Shi RamAwedesh Sihgh n favor  of refening
o newspaper repots,  the Deputy Chaiman obsenved:

Let mespeak Unless arepot is authenticated, it cannot be

quoied Honever, T tee B ayrepot & enbereered © ad

ft s5moaoed te Gouvenmmat can cotadd
(RS deb ¢ 1181987, Cos 18389

Al Debates:  Quotingfromdocuments: Ministercanguoteonly

from ofical documents

On3Apnil1992, whentheMinisterof StateforRailways,
Shi Mdiain, wesegviy O ashat dudion deossn  regadg
avad of aconradt for puchase of eectic locomoives 0 a Swiss
fm, Shi S Japal Reddy rased apont of oder onte Mnise's
quoing fom cetan dooument wihot Bying them onthe Tabe o the
House.Hewantedtoknowwhetherthedocumentwasofficialor
dhemie

The Depuly Charmen medete fdonng  dosavaion  on te port
of oder madeby Shi S Japd Reddy:

What the Minster  says under e 249, as a Minister, he wil

hae to read fom te ofica documert Hecanot quoe fom a

newspeper repot Sowhaever he speaks 5 dficial

RS deb o 341902, Cos 10283

X2 Debates: Rasing of constitutional points:  Members are not

o rase  constiuional ponts n te House

On17 August 1993, the MiceChaman informed that the House
wouldtakeuptheRecoveryofDebtsduetoBanksandFinancial
idiLios B 19Badte saloy  resdim mowed by Dr. JKJan
ad dhes.  Honever, beoe moig the dauioy  resouion, Dr. Jan
waed © feBee apot o ade

Onts, te MVeCaimen  rued

Aypat o mpopey o a condiuiordl pat canat be rased

o een dedded n ts House Thefoum s ony te Cout

RS deb ¢ 1781968 Cos 467469
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A3 Debates:RajyaSabhaSecretariat: Ifmembershaveany
gievance against an oficer  of the Raya Sabha Secretariat

oranythingdoneinthe Secretariat,theyshouldapproach
the Presding Officer in his Chamber and not ventiate them
intheHouse

On1May1968 whilespeakingontheAppropriation(No.2)
Bl, 1968 Kumai Shana Vassht obseved tat the diices n the
Raya Sabha Secretariat shoud be tansferred afer tree yeas as
ther beng n te samepace for yeas ad years leads © acetain
anout of vesed et beng cesied In her gonon, ts dd nat
nmedede fr mpakly a dpddy o py

On2 May1968, evering 1 tis te Chamman red

Iwasunhappytoseeinyesterday’sproceedingscertain

references made by one of the members o the Secretariats of
Raya Sabha and Lok Sabha. It s awebknown converion  that
adnary m eeee © te Seoeai o aHoee o Pabment
ois dices s madeonte foor o te House If any member
has any gievance against any particular oficer  or anything
done n the Seceli, the poper ocouse for et members
appoach the Presdng  Oficer  in his Chamber. Members shoud
remembe tet ditas o the Seoeait peiom avey diok
andsometimesdelicatejob,becausetheyhavetodealwith
membersbelongng 0 al pates adgous adi s exeded
o temta tey W dedtage ter diess whot & o fvor
In any case, amember,  he has any complan,  must invariably
seekhisremedyinthePresidingOfficersChamber,asthe

Pedg Obr 5 eyodke for d ados o te Scoead

RS deb o 151988 Cos 602 251968 Cd 779

4. Debates:RajyaSabhaSecretariat Membersshouldnotcast

aspasons  on the Rajya Sabha Secretariat onte foor of the

House

Shi Rgnaan madecetan remaks about the Secretariat in
amedn wh te ideEn daEbh gesbs hte B o qesbs
Somemembers took objecion  to those remarks as they considered
them 10 be derogaiory.
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The Deputy Chairman observed:
Youcanat cast aspasos  on te Seceait onte foor o te
House.

RS b d 207199, Cos 144959

Zh  Debates:ReportonSecuritiesScam: Thediscussioncannot
bestartedintheHouseunlessthememberinwhosename
the moton stands, moves it
On29 December 1993, Shii S. Japal Reddy wanted a discussion
in the House on the Repot of the Joint Commitee to Enquie into
heguiaiies N Seuies  ad Bakg  Tiansadons.
The Depuy Chaiman, tereupon, gave the fdowing uing:
Mr.Reddy,lamnotallowingbecausemembersoftheHouse
wanted that weshould have a specal sesson to discuss the
Reot..Ths iem s ked i te named Mr Ashok M Und
and uess he moves the moton, uni  and uness he raises  te
issue, wecamnot st any discusson onit Let him move the
nmdn &

RS b & 2012198 Cos 3908l

26 Debaess Rues Namesof fims  under CBI investigation shoud

not be dsdosed n pubic  interest

On17 December 1970, dwing the queston hour, n repy to a
ey onsaed qgqestn o 78kdyg b bogs ins  ulay
mpot bees te M o Foegn Tede deded D ge te rames
o ceten  pates n regad © whomCBI nvesiggion had been gong
on ad had not been competed.  Shri  Bhupesh Gupla rose on apoint  of
oder and sad that te Govemment shoud dwige the names of such
pates admd @e e udke te pea o pic  neet

The Chamman rued:
I e ta te casss whith ae uder invesigaion ad e Mnger
thinks tat the pibic ineest s seved in not dsdosing the
names, e Minser 5 enied not o dsdose e names

RS db & 1712190, Cos 14
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7. Debates:Rules:NamesoftheGovemmentofficialsshould
notbementionedintheHouse

Duing adebate onte Indan Ion and Seel Company (Taking
Over of Management) Bil, 1972, Shi Nawal Kishore mentoned the
nameaof an oficer of the Govemment Immedately, te Minser of
SteelandMines, ShiiS. MohanKumaramangalam,objectedsaying
tet dices h gened mgt be menioned but indMidal names shoud
not be dagged n

The ViceChaiman  observed:

Yes, the indvidual names shoud not be mentioned.

RS db & 268192 Cd 7

28 Debates:Rules:Namescanbementionedifthereisa prima

e cae o nudice o overjusice

Duig adeaie onte Inden Copper Copoaion  (Aocquistion o
Udetaldngs) Bl 1972 Shi KP.Shgh  Deometioned te named
andicr o te dbn  Ales D whith te Mg wopoed te
Bl dpoed syig tea te aday ooneiion westa  indvidles
names were not mentioned.

Tre ViceChamman  nedt

| tik dce te hobe memberhes dered © 1 e Miser B

hee © derd hs depatmen, Hs Miely,  hs dices ad tee

s no ham in refering 0 cases of indviduals where according

o the member, apima face case of ether inustice o over

jsice s tere, which shoud be brought to the noice of the

M

RS b o 491972, Cd 2

20 Debates: Scope of discussion: The inemal  situation of any
foreigncountrycannotbediscussedonanindependent
motion, buttheimpactofthatsituationonindiacanbe
discussed

On4 May 1959, befoe te Cound took up for consideration a
moin regadg e dAN asg at o te et ems n Tog
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Shi HD. Rggh mg onapot o ader , somied tet te maion
wesnat n cosorance wih e Condlilion Hesad tat That beig a
pat of Cig, T tet kid o pecsdet wesesgddhed by te Coud
then any county, say Soviet Russa, woud hae angt © dsass n
ter Pabmet te Kesh dbis  ad o maydher metes  Moeow,
t wad e  te st o Padeed

Shi Bhupesh Guoia somited  tet whie he cold  have undersiood
te sbed beg deosed h te couse o afoegn dds  ddeEe a
sace nmoin D deuss te ddn aBg ot O te AT et
in Thet hed been admied Headed the Car D ded as b howte
dsousson shoud  prooeed.

Shi Raenda Paigp Snha sbmiied tat what wes sought © be
doosed wesnat te nerd  dls o Thet bu te stein whch
hed aen ot of te eeis tet hed |len paoe N Thet

The Chairman then obsenved:

Underrule148*oftheRulesofProcedureofRajyaSabha,
dasson  mayberased onay maier of geed pc et
Weare dscussng  only the  siuation aisng out o te recent
eets h Tot o h dher wods te imped o tet ddion o
nde  Theefore, t &5 adssbe | oy hope tet membeswl
exercse  consderable  restairt, contdl  and paence  and nat
w of wh ter emdos

RS. deb o 45190, Cos 16283

20 Debates: Secret Papers: Members should exercise  discretion
in the use of seocet  materid

On28 February 1963, when suppementary quesions  were being
asked ondamred quesion o146, Shi AM Taig read out exrads
fom what he damed to be anoe recoded by the HomeMinisier on
oe o te HmeMinsly fles maked ‘Seoet

Afer te quesion hoor wesowe, Shi BKP. Siha sad tat a
member's readng out fom secet fies,  under the immunly  gven
members, rased  the quesion o pafamenay popiely  and tat
* Od ne

o
the
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Ca dod ge b g de acmkig d ageds o te guesin
for e bercsk o membesin te Uue

The Chaiman  said:

Youhae bougt te maer © nmyndice Most of the tings  refer
o te HomeMinisty. They shoud look afer ther fles.  They
shoud keep ther fies  poeded | amnat concemed wih  thet
Sofr aste popy o 5 5 cocemed,  ideed o addg for
aning, | woud very muchlke members of ths House b use
ter  deoeion nteuwedmed ta gs i ter has

RS. deb. dt 2821963 ~ Cos. 117478 and 121618)

Xl Debates: Speaker: Members should notquestionthe
dedson taken by the Speaker of a Sae Legshaiure but can
refer t© te genera nature of the case wihout refering o
i

On23Apnil1986,ShriV.Gopalsamywhilespeakingonthe
Supreme Court (Number of Judges) AmendmentBil, 1986 sad that a
judgementoftheMadrasHighCourthadbeensetasidebythe
Legislative Assembly of Tami Nadu. Athough artde 211 of the
Consittion 5 vay dear that nodsousson  shal ke pace N a
legeiure o aSae wih regped © te codud o awy udge o the
Spere Cout o Hogh Cout n te ddage o hs dues te Speder
o te Tami NaduAssemby gae anng n fawor of dong o

Shi R Mohanarangam rased  apoit of oder saing whether the
degson of the Spesker of te Tami Nadu Assembly can be discussed
h Raya Ssbha or nat

Then, the Deputy Chaiman obsenved:

Thememberneednotquestionthedecisiontakenbythe

Spedler n a Legshire. Bu he can reflr 0 the gened  natre

o te cae wihout ftouchng  indvduaks.. Ay reence D the
Speaker o te Legdaire hes © be deeted fom te recods o
the House.

RS Gb o 2341985 Cos 21113
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22 Debates:Speaker:-Membersshouldnotquestionorgointo
merits  and demerits  of adecison taken by the Speaker of a
Sae  Legskire

On25November1986,theChairmanallowedadiscussionon
thedisquilificationofsomemembersof TamiNaduL egislative
Assembly asareak o 5 Speske’'s g Membasiok pat n te

Whileassociatinghimselfwiththemembers,theChairman
obsened:

A te oust | shoud ke © thank al te honbe  members for
te admidbe restrant whch tey exadsed onadsousson o
averydelicatematter. lfthereareanystatementorany

epessons  ether  quesionng  te ning o the Speasker o the
Tamil Nadu Legisiative Assembly or any remarkk derogatory  to
his dedsons, they wil be automaticaly epunged as | have
sad at the very beginning.  The Presdng Officers of State
Legshtres ae ndependent  authaities. They ae not subect
totheappellatejurisdictionofthePresidingOfficersof

Pafament In o, they have equd poners ke any one of us
However, why | alowed this discusson to be raised is that
suggestons  be madeby the honble members as to what shoud
bedrei dr s ae h e adsae ts B te i
tme tat acase of s kind has aisen somesuggesions  have
been made. There was a suggeston  that  code of conduct  should
be fomulated by the Speakers themsees.  Mr. G. Swaminathan
sad that weae tyng D impose ay dedsons on the Speaker.
No. Asuggesion has comefrom al the sides of the House is
thet the Speakers themseles shoud meet and decide as o the
pode D kefoned h ts @ te nmater 5 vay npobt
Therefore, | have aloned the discussion. But ts House does
not eqress ay opnon onte meis o demelis  of the adion
takenbythe Speakerofthe TamilNaduAssemblyandthe
discussionisconfinedpurelytothesuggestionstomeet

des ke ts

RS db & 25111986 Cos 16389
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X3 Debates:Statematters; TheHousecandiscussevenalaw

and oder problem  faling exdusively in the Sae sphere, ff
the situation is an extraordinary one tendng to dsub the

vay sdey o inda

Onld Jue 1967, andice for caling aenion © te edemey
diubed codios  h Nadbai aea n Wet Bayd te repaossos
teed omte sy o te body aess adte goed oy d a
paralel Govemment in tat area, wastaken up. Shi Nren Ghash,
Shi Bhupesh Guoa ad Shi AP. Cratieee agued tet e subed:
meler bag abw adader pdem @ ededy win te gtee d
the Sae and et te House wes ot compeet 0 Bke wp the matier.

Shi Chandra Shekhar submited that it was much more serious
than amere law and oder pobem as apadd  Govemment wes being
mhnta aea S i Sth eed D atk 3Ibd te Grelin
adagued tet as te Goemmet wesnat beig caied onh tet aea
acodng 0 te polkons o the Constiuion, t weste diy o te
Uon Goemet © see tet e Goverment n tat aea wes S0 caned
(o]

The Chairman observed:

| hae head the diferent  aspeds of tis mater.  In fat  when

| dloned acetan motion t be put in this House, you must

pesume tat | have gven due consderaion o the whoe mater.

t Wl beagnst dsgpire f yousyta n myadong ts

matter | amwong. You cannot say that and mymiing  on this

mater s ths tat ts k& awvey edaodnay matier, nat an
oty metier f &t medy eered D asd maier oy

| sl dsdov tet becae &t 5 amder eidy i te hads o

te See Sofr asts b covered nynig st ts B an

extaodnay matier whch ought © be Bken b consderaion
onte bass that the vy saely o Inda  maybe dstubed.

RS deb & 1461957, Cos 3855)

bediscussedintheHouse

Onl10 May 1984, Shii Panathanent  Upendra, wanted o know the
Oecsn o the Char egadng hs noice © madeasedd meion on
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amater o pubic impotance.  The Deputy Chaman tod tet he had
pded t 9e te addies daCtadly o abvdly b aSee
abed ashes gpoied ude an Ad pessd by te Sae  Legsbue
Mary members suppoted  Shi Upendra and contended  thet  Parfament
hedeay gt © doss neles |y O te die o te Caodr
becarse educaion s nduded asased hn te Conouet Lt ad
thet the e o the Goemr (Mo s the exaftb Chaodo) b a
meier n whch te Palament s dedy  nowed

Dsdovy the consset pea © dow asedd menion,  the
Deputy Chaiman  rued:

| donot alow exdusvely Sate subeds.  You maynot agree.

laggh & you.ldweys eise med,  awhing © be meioned

ittt edsd nte e pgtn

(RS deb & 1051984, Cos 3137)

26 Debaes. Sate materss Sete maters shoud not be refered
to in the House

On23 August 1984, Shi Nimadl Chatieee sad tet n the pes,
secial  menons were adloned quie ofen, N which West Bengal wes
mentoned and maigned. Advancdng his amuments he wanted to  know
whether aspecd menon s pemissbe oy f it s aout anon
Congess () Sae. The Depuy Chamman  intefeced o obsenve tat
the memberwes ceaing avely wong impesson and et n aciually
he hed adloned te memberand s odeagues whoataded  the ring
paty many a time.

Demissng the obsevaion  of the member, the Deputy Chaiman
Kk

| hae anays sad patiodaly D membes of tose pates  which
ae ning n someo the Saes, ta  you nsst  on rasing

maters n someoher Sees, ter See Govemments  maters
mayaso bedloned 1 berased by the oher sde So | aways
efan membesfom mEg maes te A edewy wihn

the jurisdidion o aSae Goemmet

RS b o 288194 Cos 18389
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26 Debaes. Swate materss  Serous issues  pertaining to States
canberaisedintheHouse

Onl August 1996, the Prime Minister, Shi H.D. Deve Gowda,
wasclarifyingsomepointsraisedbysomemembersoftheHouse
regardingincreasingcrimesagainstwomeninDelhi. Duringthe
disousson, Shi SBChaan, metioned aout te suspenson of some
members of a particuiar paty in te Dehi Assembly for rashng te
ssue of moesaion  of awoman.

Onthis, Shi Gurudas Das Gupta raised a point of oder and
guestioned,  whether the House could discuss about the members o
te Speder o aSae Leghure

The Deputy Chairman then observed:

Jde  Bses seddly ehing  © women hae been msed  hee
imespecive o the fad whether they were te Sae sbed o
whether tey were raised in aSae Assembly. | remember a few
instances.  There was a smiar  kind of a case about Haryana
whichwasraisedbyamemberinthisHouse. Thatmemberis

siting n te Houserigt now | donat wat © Bke te named
thatmember.Youcanseetherecord. Therewereoccasions

whencases Eding  © oher Saes wee a0 rased  onthe foor
of ths House. Now, ae wegong t bind ouselves on a mater
of such asefous nature? Whenalegations ae levled bya
memberwhoknowsastowhathashappenedactuallyanda
queryisheingmadebysomemembersoftheHousewhilethe

Pimre Mser o te conty s sting  hee | tik tey hae a
gt © sk daicaios fom te Pime Meer [ te hote
memberscomingfromvariousStatesarenotheardsometimes

n ter ownSaes adi tey wat © put cean quesios ©
the Central Govemment and the Prime Minister, then which is
the foum where ey can doso f nat the Cound of Saes?

RS b o 1819% Cos 20499

2%7. Debates:UnionPublicServiceCommission: Limitationon
thediscussionoftheReportsofthe UnionPublicService
Commission
Whenthe Repots of the Union Pubic Senice  Commission for
the years 195152 and 195253 were beihg tken up for dscusson  n
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te Cord, te Doy Canen dafjiy e soe o te dsassin
i

Under atide 316 of the Constiuion the Govemment has power
o sdect dfices for appontment as Chamman and members of
theCommission.Provisionismadeunderarticle317ofthe

Consiituion, for adon for suspenson  and removal  of members,
and uder aice 318 fo rgbion o te codios o sevee
of members and staff of the Commisson. Then consuting  the
Commisson in regad © cefan maters  and making reguisions
spedfying  maters N respedt of which te Commisson need nat
besocosed ae poided for n atde 30 Thenaide 33
povides for kying befoe Pafament te avua Repots o the
Commisson together  wih an exganaion  in regad O cases,
any, in which the Commission's advice was not accepted. Any
debeie n Pafment mayiighly indude  qiidsm o Goenment
foranyactsoromissionsintheexerciseofthepowersand

duies specfied  above and wl  be certainly reevant  but te
suggestonrs o adions o the deasons of the Commisson wil
nat be eevat Ay aiidsm o te suggesios o dedsos o
te Comsson Wl nat berdevat  becase t 5 a corstiional

ataly

Shi Bhupesh Gupta futher  inquired  whether the Commission
ood nat be aiczed, te Depy Cheimen daied te pin  hs

Under e aides  that | quaed, the powers of the Govemment
and the Commisson are defned. Any acion of the Govemment
in not implementng  or acceping the recommendations  of the
Commissionisopenforcriticismbutcriticismofthe
recommendationsmadebytheCommissionortheactionsof
theCommissionorofparticularmembersoftheCommission

w  nat be ebat

The Deputy Chaiman also quoed re 200¢ of the Rues of the
Coud sayig
A memberwhie speaking shal not —

v refect upon the conduct of persons in high authority
uness the dscusson s based on a subsantve motion
dawn in proper tems.

RS. deb ¢ 2121954, Cos 309199




Debates, Interrupftions 189
| NTERRUPTIONS

28 Debates:Interruptions: Tobeavoidedinthemiddieofa
member'sspeech

On28 February 1981, eqessng  his concem that  proceedings
in the House became so disoganzed  that the ViceChaiman  had to
adoun the House on the previous day, the Chamman odbsenved:

f somehonbe memberis speaking, except for rasng  a point
of oder, thee shoud be no dstrbance. Let hm hae hs say
adten youcan repy © him as best as you can But inenupion

in te mdde maykindy beavoded | hope s ting wl be
omenved N fuue

RS b & 28218 Ok 12

D nenyptios

On25 March 1985, duing the quesion hour, whente Minster
ofLawandJustice, ShriHansrajBhardwaj,wasreplyingtoa
appemenay © dared qesin o 188 oneedon eedue  aded
by Shi Pyaed Khanddnd, Shi Khenddnd  inemuped te Mreger
Aste Misr rpged a0 D te nempios te Camen gae te
fong  adie=

Pesse donat repy © te nempions | wat © gve an adice
0 Mses Dot |y © te nempios peee Raly D te

RS dhb & 253195 Cd 2
ZM0.  Debaes.  Inemupions: To nemupt aMnser  repeatedy, 5
unparliamentary
On13 Nowember 1987, e Minslr o Sae for Bderd  Afars,
Shi K Nawer Shgh, wesrepying © ashot duaion dscusson on
te Si Lankan Staion Shi Gopaksamy repesiedy infenupied him.
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Dreding te membernat o intenupt the Minskr, the Deputy
Chaiman  remarked:

Peese & don, M Gopasamy, & B unpaameniaty D nempt

ey novadten £t Wl nmt goonmecod Onein awie | an

udestand.  f you donot dlow te Mnster © repy that is

upaemenary. You hae © ken

RS b & 13111987, Cos 20608

PARLIAMENTARY E TIQUETTE

271l Debates. Pariamentary etiquette; Members should not go to
the Chamman whenadebate is onasit dvets his atenton
On2l Algst 1988 duing te ooue o acdilg  aenion © te

demonstrationbythe StateGovemmentemployeesinNewDelhi,

Shi AD Maiwded wpb te CGar © sy somehing © te Craimen

The Chaman observed:

| woud ke honble members, | woud beg of them, not © come
D mewke te ddee 5 gog on | ansay or tet  Myakerin
5 compely  dvered. adit 5 adsadvatege D te House

OnZ23 Agst 1968, whenamadion regadng te siuation agg
out of the enty by the amed forces of the Soviet Union and other
Warsaw Pact counties  into  Czechoslovakia ~ was under  discussion,
Shi A P. Cratiiee approached  the Chaiman

The Chaiman said:

| have gven anling that nobody shoud cometo mewhen| am

oeting onwih te House

(RS b ¢ 2181988 Cd 3885 238198 Cd 426
272 Debates:Pariamentaryetiquette;Nomembershouldspeak
fom aseat oter than his own

Dung acding aeion  whenShi Kayen Roy, whowes siing
naohr mambes s a tet ime ted mpeaedy O Nevee te
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Deputy Chairman  observed:

In te it pace, you shoud bein your seat.| must remnd you
tet you ae ndt n your sea

RS b & 203195 Od 16

273 Debates. Pariamentary etiquette: Members should not make
commentswhenanswerisbeinggiven
On2l March 1985, duing te quesion howr n comnecion  with
gared qesion o 123 regadg  Scadven  Ailes Fgt  fom
Calcutta, putby ShriNirmal Chatterjeeand ShriNepaldev
Bhetiachaipe, tee wee some nemupions der te Pime Mrsg,
Shi Rajv  Gandhi, repied to supplementaries. Thereupon, when
Shi NKP. Sae mmaked tet ‘never duing te qesion hour shadd
therebeanydoseofintimidationorinsinuation”, ShriM.S.
Gurupadaswamyobservedthatthe questionhourismeantfor
ffomation. Atts port, Shi JK Jan madesome commens.
The Chaiman  ruled:
Ths sdd nmt goonecod Nowd yud kndy kBen © me?
Whenacertainanswerisgiven,thenyoucannotmakeany
commentonthatanswer. . . Imustknowwhatthegentiemanis

gong 0 say. Bven befoe koning & howcan | e hm ou? ff
you makenose ke tis nohng Wl go on recod.

RS b o 213195 Od 2

274, Debates;Parliamentaryetiquette: AmemberoraMinister
shouldnotcomeinbetweenthespeakerandtheChair

On21 February 1986, duing the quesion hour when Shi P.N.
Sukul was asking aqueson, the Chairman observed:

Justoneminute. Mrs.RajendraKumariBajpai,youhave
committedaveryseriouslapseofetiquettetoday.\Whena

memberis speaking, you shoud not comein between. Please,
therefore, dsene the Rues propety.

RS b & 212196 Cd )
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2/ Debates.  Pariamentary efiquette; Amembershoud not cross
betweenthememberspeakingandthe Chairman
On12 March 1986, duing the quesion hour Dr. Ruda Pratap
Sigh tied to caoss between the memberspeaking and the Chaiman.
The Chaiman observed:

Thehonblememberhascommitted. . . Juststop. Youshouldnot
aoss the spesker and the Chaman. Please take noe.  You must
observesomeconventionsintheHouse.

RS debh & 1231986 Cd 2

Zf6.  Debates: Pariamentary etiquette: The rules, practice and
eiquette  of the House require that members shoud not raise
guestons  which are ironical expressions, imputations  and
defamatory
On7 December 1998, the Chaimman reminded the members of a

sgedd menion deased ealr on 2 Ay 198 ad o the dgedios

rased by cetan  membes. The doedions  were:
1The sipd melir o te g mein beg aSee g,
ooud not berased N the House

2 theuseofaparticularexpressionbyamemberwhile
addessg te Char, ad
3the propiety  of any member making insinuation aganst a
St atleGovemment.
The Chaimen gave the dlovg g
Honbe membas mayrecal tat on 23 Juy 1998 whie a speca
mentionwasbeingmaderegarding“decisionoftheMadhya
Pradesh Govemment © hand over diamond deposts in Behradin
Block in Rajpur Distict o a Mumbatbased Diamond Consorium
for  exploration and exploiation of damonds’, | had suspended
thespecialmentionwhensomemembersraisedthefollowing
coedors:
1 Shi Vapar Rais doedon westa the sibed  mater
o te spedd menion, beig aSee sged,  ocoud nat be
raised in the House



Debartes, Pariamentary Efiquetfe 193

I Shi Pranab Mukheree's obecions  were regarding:

(@ the use of paticuar epresson by Shi Guudss Des
Gupta whie addressng the Char, and

(b theproprietyofanymembermakinginsinuations
against a State Govemment

| had saied tet | woud examine the matier and gve a ring.
Wing & as fdons

IwW i addes te depdn o Shi Vadr Rai | id tet
Bty HAd te Un L, rmeed wih Bty 230 See s i te
7" Schedue of the Consiiuiion and povison  of te Mines and
Minerals(RegulationandDevelopment)Act,1957asalso
availableprecedents,makeamplyclearthattheCentral

Goemment have authoity  wih reference  to prospecing and
mining,  particularly of precous stones. Noprospecing — and
miningleasecanbegrantedbyanyStateGovemmentexcept

wih the pior agppovd of Cental Goemmet | hae aso gore
tough the repy gven on 20 Juy 1998 b unsiared  question
no.3627 of ShriRaghavjiand ShriGovindramMiribythe

Mser o Sae n te Mty o Sed and Mnes whdh, ier
ah seed tet mopoypedy e o Mg ke or pedos
stones, suchasdiamonds, could be granted by State

Govemment except wih the previous approval of the Centra
GovernmentundertheMinesandMinerals(Regulationand

Development) Act, 1957.

hte gt dtee s t B edet td pogedy ad iy
o peoos does atads te adholy o te Union Goverment
and therefore can beraised N the House.

Thedgedon o Shi Vadar Rav, b tus nat maeinebe and
acodgy | oeke

Il novum to the ponts rased by Shi Pranab Mukheriee. As
regads his pont onte use of an epresson  whie  addressing
theChairlamoftheopinionthat, thatexpressionisnot
commensuratewiththedignityofthe Chair,towhomthat
expressionwasaddressed. Therefore, Ihavedecidedto

epunge that expresson  fom the recods of the proceedings.
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His second obecion weswih regad t te popiety of te
insinuationagainstaStateGovemmentbyamemberofthe

House who, whie maeking his submisson, saied that tere wes
some exchange  of  benef, ec. | have seen the recod and found
that Shi Gurudas Das Gupta had used such an expression.  The
ues, padoe adeiguete  of the House reque tat members
should not raise quesions which are ironical expressions,
impuaions  and defamaioy. Rue 28 M) 5 spedic i this
behaff. Members are expected t© maintain  decoum and dignity
n dees Sl e 490 ) adre 100 dee ta
quesions and maions wil  not coain  arguments,  inference,
ronical RSSO, impuaion o defamatoy  Satements.

| have acocodingy  dedded that the insinuation or defamatory
remarksregardingthe GovernmentofMadhyaPradeshof

ShriGurudasDasGuptabeexpungedunderrule261.

The Secretariatwillconveytheexpungedportionsofthe
proceedingstothemembersconcemed.

The matier now stands  closed.

RS db d 712198 Cos 2379
Debates:  Parfiamentary eliquette: Aspersions: No aspersions
shouldbecastonanypersonwhoisnotamemberofthe

House

Oni5Apl 1967, Shi Ld K Adeni wes paidoeing n acly

attertion on the engagement of the USAgency Faifax  Group by the
Goenmmet o e for te invesigaion o cess d kg hddg o
fuds by ogan  Inden pates aooed Hewesocosanly  inemuped
by members whie making his speech.

Dsdonig ay nemypions © berecoded te Chamen med
Domt recod  ay inemuypiors. Let no inemupions be recoded
Iweh o & the honbe membertat no asparsions  of any kid
shal be madeon any person whois not a memberof this House,



Debartes, Pariamentary Efiquetfe 195

o woks nat peset n ths House Theeloe, youwl  obsene
thisruleandpleasedonotallowemotionstorunawayfrom
reason.

RS b & 1541987, Od 16

28 Debates: Pafamenaty  eliquete: Aspersons: Nobody can cast

aspersions  on anybody without  gving  prior  notice

On2 March 1983, duing the quesion hour on a supplementary
0 agestn mgadyg abdyg o Tuioon, eeed by Shi TR Bau
adShi V. Goesamy, Shi Add Aua eered © Shi GK Mogoaa.
Shimai  Jayathi  Naargan  dbjeced 1 the reference as under rue
472 o heme o saemet  not stidy necessay b mekete quesion
e saod kebogt n

Topwt aned 0 the cotoversy  the Chaman sad

Ths B myinepresion o te e Thende, accodng © me

debars anybody from castng aspersons  on anybody whois not

amemberorevenifheisamemberofthe Housecasting

agpesos o &g agad hmwihok gvg hm ndice  That

B ader ke Thet B nd pemied

RS b d 231983 Cos 1419

2R Debates: Pariamentary efiquette: Defamatory  remarks: Al
secions  of the House should dedde by mutual consultations
about  implementation of the nle prohibiing the making of
Oefamaiory  remarks against aperson not present in the House
Dug te cue o te deossn  nacky defn AT
theallegedvictimisationofjoumalistshyvariousnewspaper
managementsinthecountry, ShriBhupeshGuptaallegedthat
Shi Goena of te Inden Bqress gop hed foregn acoouls n Swaiss
ad Ameican banks Shi Mien J Shehrased anodgedon  © ths by
saying that the member made alegations against a person who was
nether amemberof the House nor coud be present there.  Shi Sheh
sought expuncion  of the remarks madeby Shi  Bhupesh Gupta and
waied te Car © g aning onts

TheDeputyChairmanobserved:

Shi Vien J Shehhas ased ogedion D cean  remaks made
by Shi Bhupesh Gupta on the ground that those remarks were
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Oefamatory  allegations against Shi Goenka whois not present
n the House. It s tue tat the remaks madeby Shi  Bhupesh
Gupa are of adefamatory nature.  But the  pracice, asit has
developed in tis House, is that remaks of tis nature and
similar  nature have been madeby al sections of the House.
So, apradice  which has been gong onfor so long can ony be
st rigt by muual  consuiaion betveen the vaious pates n
the House. If the various pates in the House can cometo a
certainunderstandingastotheinterpretationand

mpemeniaion  of the e quoed by Shi Sheh ad the  pradices
folorned in tis regard, | think tat would be the best way of
iy oud ts  dinly e ten gug ayderat g
a s pot So | woud request vaious pates and gous n
ts Housekdy © & bgehe, see te inpcaios o te e
that has been quoted and go intbo the varous  implcations of
mpemening  tis. t 5 oy wih te coopermion  fom varous
sectionsoftheHousethattherulescanbeobservedor

mpemened by the Charr So, | W end wih apea ta muud
dossos onts  patoder pot ae reay cded for f an
ageement s amved a, | tink that woud be the best way of
geing ou o ts  podem

RS ch & 1761977, Ok 133

Debates: Parliamentaryetiquette: Defamatoryremarks:

Anybodywantingtorepeatormakeacommentinwritingor
oaly ouside the House on a defamatory statement  made on

the foor of te House, shal not have any protecion
Dung suppementaies onaqedon aded by Shi JK Jah on

2 December 1980, about incometax rads in the months of August,
September and October 1980, several members, wantng t know the
names of persons invoved in te rads, also made some defamatory

The Chaman observed:

M. Minster, the quesion concems the three months. In those
tree months f any raids have taken pace and in case a pima
face case has been estabished, you might lay the names of
those persons on the Tabe of te House, and if the mater is
underconsiderationandthereisonlyasuspicionoran

accusation,  you need not lay their names on the Table of the
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House...t 5 vey safe to say things on the
Manythings canat be sad outside. [ they
mnwl beh qesr de2 But B vay sl b sy tat
Il tik t B &
The Chaiman aso obseved a abter dage
Bay repain o adckmany sgemet s s andene

meybetet t6 o poes peoge Buf t B mpesed ok
by anybody in papers, wiing or o=y, hewl not hae the
proecion. Anbody waing 0 remak ont n newspepes  shoud

it ost B bhwe

foor of the House
ae sad, ten te
hee Bu

197

RS b ¢ 2121960, Cos 5%

28l Debates: Pafameniaty  eliouete: Deogatoy  remaks.  Not o

bemadeagainstanymember

On31 March 1970, Shri Niren Ghaosh had madethe remark that
‘he (Shi Ranarain) is in the pay of Shi Chanda Bhan Gupia. No

objectionwastakenbyanymemberwhentheremarkwasmade.On

the folowing  day some members raised  objection. Shi Niren Ghosh
dd nat wihdaw te remak onte pea ta moe dspaagny remaks

had been madein the House in the past by other members induding

The Deputy Chairman observed:
Mr.NirenGhoshshouldnothaveusedsuchlanguage. Such

remaks ae not in consonance wih the dignty and decoum of

theHouse.Perhapshemighthaveusedthislanguageinthe
heatofpassionbut,undoubtedly, thelanguageusedwas
deprecatory,andhon’ble Members should notusesuch

language which wil mar the dignty and decoumn of the House.

RS b & 14190, Cok 4561)

2 Debaes: Pafameniaty  eliquete: Derogatoy  remaks.  Not 0

bemadeagainstthePresident

Onl4 March 1972, duing the debate on the Moation of Thanks
Shi Rgaan eqesed te gonion tat the Pesden, by addessig

te Jot Sesn o boh Houses of Pabmet  n Bgeh  hed insuked

te bn reiod  bgee adao te it o Baa
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The Deputy Chairman observed:
| would request honble members to use digniied language in
ths House. Sofar as the Presdent 18 oconcemed, weshoud not
use any derogatory — words.
RS deb ¢ 1431972 Cos 15259

28 Debates:Parliamentaryetiquette: Derogatoryremarks:
Decisionofthe Chairdeclaringwordsorutterancesas

Oerogatory  shal  be findl

On22March1984,duringthequestionhour, ShriGulam
Mohiuddn Shawl asked as o whyfoegn  deegaes © the Al Inda
Coterence  of Sudens Federaion  of Inda were refused  visas.  The
Ministerof Stateinthe MinistryofHome Affairs, ShriP.
Venkaiasubbeich, sad tet as per the epot  of the Inden  Embassy in
Berg the kter of inviation repotedy sent out by the Sudent
Federaion  of Inda had been couched in alanguage derogatry 1 a
sefrespeding nion admok o foegn  ddegaes poposed D be
ied wesreoeved fom te lcd ogasas because of which &t wes
decded 0 dedine Visas  foeign  delegates who might have been
edended  inviaion o patoee h te Coeece Shi Dpen Ghosh
wared b know the  dgedtionable bguege onte bess o whch visss
ooud not begaied AsShi Nepddev Bretiedaee a0 joned  Shi
DipenGhoshinthedemandtoknowthederogatorylanguage,the
Miser rread o apat o te Her st ot by te Suwdet  Fedeain
ofindia. Totallyunconvinced, ShriDipenGhoshandafewmore
members chalenged  the Minser O pont out the wods tat seemto
be deogaioy i hs wisdom.

Disallowingtheobservationsofthemembers,theChairman
cbsenved:

In myjudgement, the honble Minister has madeout his point

thet the language Wes derogatory.

Demssng te pea of Shi Shidhar WasudeoDhabe o pace  te
elie Hes onte Take o te Hosg te Canmen uher  desened

t 5 tee M. Dhabe you undesand  sufident Engeh © know
that certain  observatons — were derogatory...| have rued and
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| undersiand  Engish  a lite bt, not as muchas you. But tey
are derogeiry.
RS deb o 23194 Cos 1013

284 Debates:Parliamentaryetiquette: Derogatoryremarks:
Membersshouldrestrainthemselvesfromusingderogatory
andunpleasantremarksagainsteachother

On27March1985,duringadebateonthemotionseeking
revocaion  of the Prodamation  issued by the President  on 6 October
1983 uder afide 356 of the Corsiion, nhedion ©te Sae o
Punjab,thespeechofShriMuridharChandrakantBhandarewas
intenupted and there  were some altercations betveen some members,
Shi Nimal Chateee 1ose onapont o oder seeking wihdana  of
ceain  remaks by Shii Deba Prasad  Ray.

Thereupon, the Deputy Chaiman remarked:

Pease st down Al of you, pease st down Pesse st down
l camat dout ke you Peae B megpeek | W see te recod

adf ayhng & deogaioy 1 ay member, | Wi expunge t

Alevads,  bebe te adounmet o the Hose for te day, te
Depuy Chamen gae her ing  wih te fdoning  dosenations:
BeforeweadjoumtheHouse, wouldliketomentiontothe
membersthattherewerecertainderogatoryandunpleasant
remaks madeaganst each oher. The Bl waswery sefious, as
the HomeMinister  has said, and the discussons  should have
been ket o te sandad Bu | tik te dmae ousde
sometimesveryhot thesummeriscominganditmighthave
affectedus—someofthemembers.|onlyrequestthat
consideringage-wisewemightbeveryyoungnowbutthis
HouseisknownastheHouseofElders,anditisnotatall
becoming of the Bdes 0 use such remaks against each ather.

| have seen the recods and wewll remove those remaks, but
| would request te membersin fuure to restain  themseles
fom Wy suh abgege Aler d weae Mg n ademooay
ad wveae vy poud of t Bwenbody hes amgt t© deferd ad
wecan eqress our viewport  wihout shouing o interupling.

(RS. deb. ot 2731985 Cos 36264 and 405)
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25 Debaes  Pafamenay  elquete: Derogatory remaks:  There
shouldnotbeanyderogatoryremarksagainstapersonwho
is incapable of defending himsef in the House

Onl5 Api 1987, whente dsousson onacding  aenion . on
the engagement of the USAgency Faifax  Group by the Govemment
o inda for te vesigaion o cases of lkgd hddng o funds by
cerin pates dwoed wesgong on Shi Jesnat Sigh rased  a poit
of oder about the repeated reference o the names of persons who
were ot pesent n the House

Afer  carefuly istening o te pont of oder, the Chamman
obsenved:

Noperson whois not a memberof ths House can be refered 0
n the Hose n adeogainy mamer o n ay aher  way afeding
hs repuaion Iwl otogh te rood adf | id ayhig
objecionable, Iwl epuge those remaks.

RS cb & 1541967, Cos 20910)

26 Debaes Pafamenay  eiouete Deogatny remaks  There
shouldnotbeanyderogatoryremarksagainstapersonwho
is not capable of defendng himsef in the House

On15 March 1989, Shi Lal K Advani tvough apont of oder
drew the attention of the Chaiman t a derogatoy remaik made by
Shi Madan Bhatia against Shi Aun Shouie, Edior  of the Indan
Bqress . Shi MadanBhata madete remak agangt te Edir whie
participating in adscussion onthe Thakkar Commission Report
Shi Lal K Advani requested the Char to expunge the derogatory
remarks.

Thereupon, the MiceChaiman  obsenved:

lhaedd tat T te ks ae such tee tee 5 o qyatny
o te pason concemed © gve apesod egawion ad i i
B daopny Dhm IwW bk b t

RS b o 153199, Cos 23639
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287.  Debates:Parliamentaryetiquette: Derogatoryremarks:
Derogatory words such as the ‘helplessness of the Chaiman’
not alowed

On11 March 1999, someponts were rased regadng ‘Remove
ofNavalChiefandAllegationsmadebyShriMohanGuruswamy'.
Shi Guudas Das Gupta remarked that accoding to the Rule Book,
the Chaimman wes hepess, if the Leader of the House dd not gwve
ime fr te dsosan

The Deputy Chaiman gave the miing:

TheChairmanisneverhelpless. TheRulesarebindingon
everybody-theChaimmanandallofus. iwouldrequestyou

eanesty -—lcangwe amning ao —ta never use wods as ©
the ‘helplessness of the Chamman of the House.

RS db & 113199, Cos 26364)

28 Debates:Pariamentaryetiquette: Disparagingremarks:
ShouldnotbemadeagainsttheHeadsofforeignStates

Speaking on te moion regadng the intematonal Siuation,
Shi D. A Miza madecertain references  to Presdent  Ayub Khan of
Pdean, © whith te Pime M,  Shi Jandted  Nehw, dgeded
Shi Nehu sad tet t wodd nat be poper © meion n e Hose, te
Headof afoegn See, n te bguage tat Shi Miza hed used. He
fuber sad tet & dd not mater wheher one ageed wih Presdent
Ayb Khan or nat but there were ceain proprieies which had o be
ohsenved

n ts oot te VieeChammen  dosenved
There are cetain  Rules of Procedure which predude us from
refening to the Head of aneighbouing St in such tems...
| hope the honble memberwil ftke care and he shoud not use
such disparaging  words.

RS deb ot 28191, Cos 124249
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280 Debates:Pariamentaryetiquette: Disparagingremarks:
ShouldnotbemadeagainstanyonenatpresentintheHouse

On4 Apil 1970, spesking on te West Bengd Saie  Legdaue
Oeegain o Pones) Bl 1970, Shimvdi  Pua Mudopedhyay aleged
tat ewen dung the Presdents e, te Commungt Paty (Mans)
wespepeleing dedc ocodios h te See adsad ‘h te whoe
Sate of West Benga, wherever the CPhas a unt, everywhere the
same king, te sameasn, te samefig the samemoesaion of
women, wert on, and al these wert onwih the hejp of the paty n
power, wih the drect instigation and hep o the HomeMinister,
M. Joi Basy, wih te ded  insigaion ad hep o Shi Pomod Des
GuptaandMr.HareKrishnaKonar”. Thiswasobjectedtobysome
membersoftheCPMintheHouse.

The Deputy Chairman observed:

...nocriticismshouldbemadeandnodisparagingremarks

should be madeagainst any person whois not in the House to
defend  himseff. . .Ul and unless aperson gets an opportuniy
o deferd hmsef n tis House, nodsparagng  remaks  shoud
bemade.

RS b d 44190, Cok %K)

RuLEs

20 Debates: Rules: Member should not misquote from
documentsplacedonthe Table

Shi Bhupesh Gupla, g onapont o ode, asked wheter a
Pariamentary Secetaty  of aMnister  can misquoe  fom a document
which had been paced on te Tabe of the House Hesad that duing
Supplementaries on stared queson no. 635 when he quoted from
e O d e Fench Rues, goveming te eedon o te Coud o
GovermnmentinPondicherrybythe Representative Assemblyof
Poddhenry Sae © sowta te dedon © te Coud shoud be
meceuder ssoet bely, Shimai Ladmi N Meon, te Pafamenay
Secelry 0 the Minser o Bdard  Afais, ased hm o read te
net povson aso which dspensed wih such a necessiy. Honever,
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the Engish tansiation o the Fench Rues bid onte Tabe o te
House dd nat show such apovison  n e 30

The Chamman ruled:

lge myiig onte poat o ade. k s not goen © ay member
whether  Pariamentary Secrefary  or Oppostion  Leader or any
ader Dmegoe . F hee 5 ayocmredon  © bemade | oSe
hasinadvertenttymadeanykindofslip,shewillissuea

coredion. f sehsnt tee s nohng nmoe b be sad

RS. deb. ¢t 2891955, Cos 496769 and 503239

2. Debates:Rules:Memberscannotraise any matterfor
discussionwithoutthe previousconsentoftheChainman,
whetheritbeamotionforpapersoraprivilegemotionor
anyothermotion

hmedbey aer te qesion hox, D R B Gor sbmied  tet
the Goermmert onvedan eqanaion © the Cound  about the vidation
o te pieges o te kegdos o Uaor Pedesh adte Be o
the Goemment of Inda n seeig tat ther ownpoy o anaiond
and al pates approach to the food problem was implemented in
Uer Pradesh

The Chamrman said:

Iwat b & te honbe menbetet tee ae can s wh
regard 0 ralsng  maters for dscusson heee Wheter it 5 a
shot noice quesion, o whether t s amoion for pepes or
wheher t B apiMee moion, tey me it dien te aosat
o te Chammen before tey mse &t onte foor o the Hoee.
| do hope that membeswl  kindy oboseve the rdes which are
bid domin or Rues of Pocedue and not sping  supises on
the House by geting  up.

Asamater of fad, | wesgealy dstessed yeseday by te
conductofanhon’blememberandthewayinwhichhe
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oconduded himsef  These ae tings which afed te dogily o
the whoe House ad the Paty isef

Dr. R B. Gour submited that no disrespet to the Char was
meart and that they had inomed te Char wih regad t te point
sougt © berased the pevos  day.

Thereupon, te Chaiman sad:

I B mtagedn o nomg bt of glig te cosat Tt B

different fom merly oMng  information. The Chaimman has 0

saisfy  himsef  before he gves his consent... Mere information

o te Char does not consiivie the coset of the Crar.

RS b & 99198 Cos 245060

22 Debates:Rules:Membersshouldspeakonlyfromtheirown
Sedis

Duing adscusson onthe Orssa Appropriation Bl, 1961,
Shi Bbudhenda Misra wanted to put a queson to the Minister
ndeage o te H

The Deputy Chaiman  said:

The honbe memberis nat in hs seat | amsony.. You shoud

speak ony fom your seat

RS db d 163191 Cd 9

28 Debates:Rules:Memberswhileputtingquestionsormaking
speeches, shoud do so from the seats aloted to them

On19 March 1965, duing the queston hour several members
were found puting quesiors  flom seais oher ten tose ddied D
them.

The Deputy Chaiman  said:

May| request honble members that duing the queston  hour
each honbe membershoud be in his aloted seat?

RS b & 1931965 Cos 3719
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24 Debates: Rules: Questionscannotberaisedinthe
CouncilagainstthearrestofmembersoftheHouseofthe
People

Shi Pae ld Kued Tdd nmeceareene D te deion o
Shi B.P. Mauya, a memberof Lok Sabha. Shi K Santhanam pointed
o et t wesnat e usid convenion for Reya Sabha b ke noie
of acions against members of Lok Sabha but only of acion taken
against s own members. Shi Bhupesh Gupta argued that the two
Howses of Pabmet wee annegd  whoe ad tat | any impopigly
was committed or wong done to the members of one House, the other
Hose, beig apat o Pabmen, oold oy e &t wp

The Deputy Chaimman  said:

Nomaly, rlevat issues shoud be raised here, and therefore
what Mr. Santhanam has said shoud be carefully considered.
Eventhoughyouwanttoraiseanissue, becauseyouwantto

pn  wih what Mr. Kued hes raised, it hes no devancy  here
Theefore, it does nat ake  hee

RS deb ¢ 112194, Cos 10108)
25  Debates: Rules: Members cannot raise any matter not on the

oder paper of the day without the previous concurence  of

theChairman

On17 September 1965, immediately  after the queston  hour,
Shimei  Seunsa Paape oot wp b sugest tet the Cound  nmight
g onSaudyy, te 18" an

The Chaiman  observed:

| hae esdbished te padce ta amatir whch 5 nadt onte
oder paper shoud nat bedsoussed has 0 be dsoussed  wih
mebefore  hand in myChamber before raising it here.

RS b & 1791965, Cd 4464)
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26 Debates:Rules: Namesofpersonswho cannotdefend
themselvesintheHouseshouldnotbementioned

In enquing about hs caing atenion noice regadng  the
ddn n Badg e, Shi Rgman whe adilEy te My i
Bha, meered © two indvld Mree's by namead sad tet they
napat o ade, depded © te medioing o namesd te Mireess
by Shi Rgmaan. The Chaimen rded that the namesshoud nat go on
recod and that tey woud be equnged. Laer on, in the discussion
Shi Nien Ghoshrefered o two Chef Minsters  of Sates by name
ad qicsd ta as

The Chamman ruled:

| hae Bered © you | hae kened © s sde ad myning
s that te namesshal beddeed [ thee & amenion o the
dice axdsoonin the paper that woud sand But | have rnued
that te namesof te persons whoae not here, specaly  when
theyareimportantnames,shouldnotbementionedbecause
theycannotdefendthemselves. Sothenamesshouldbe

exduded.

RS db o 3819%, Ok 123759

297.  Debates:Rules:Membersshouldnotmakepersonalcharges
againstothermembers

On31August1966, ShriRajnarainwhilespeakingonthe

AppEn (o 9 B 1955 medecasn pasrdl  cages agpie
te Pime Mg, S da  Gadhi

The Chamman reverng  to this subect  on 1 September 1966,
obsenved:

k has cometo myndice tat in te couse of te debae on the
Appropriation Bl yesterday a membermadecerttain  personal
chages aganst te Pime Minsern. Under sibie @ o rde
238 of the Rajya Sabha Rules, a memberwhie speaking shal
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not make a personal chage against some other member. | have
noiced atendency receny in tis House on the pat of some
members to overook this very impotant rue.  Such tendency
loners the dgnty of the House and cefainy  does not enhance
the presige of the Members of the House. The Prime Minister
has witen 10 meto say that she denies the charges made by
Shi Rapaan  yeserday duig te ocouse of the dsausson on
the  Approprietion Bl asuely bessess .| hope Shi Rgaan
wl  wihdaw the alegations mede by him.

Shi Bhupesh Gupta said that in the past there had been many
cases when Ministers  of the Govemment had made charges against
individual members of the Oppostion  but at tat tme nothing was
doe about & N spie o poess ad ased te Chaiman whether one
sachd wold bedseved wih megad © Mses adqie  adieet
sandad  wih regad  © indvidual members.

The Chamman sad:

| enidy agee wih you Thee vl  be no wo sandads. This
e w gy nd css.

AsShi Rgaan dd not wihdaw hs emaks agpingt the Pime
Mnser, te Lleader of e Cound, Shi M.C Chaga, read out his
noice of amoion of piviege agant S Rgnmaran  and requesied
that the matter of his complaint about the reckess charges made
against the Prime Minister by Shi Rajnaran  be refered  to the
Commitee of Privieges. The moion  wes discussed.

On2 September 1966, Shi  Bhupesh Gupta requested  the Leader
o te Coud ©O wihdaw hs mon o pege  apE Shi Rgaan
sota te enie mater ocod ket h te hands of he Chamen D
be dsposed  of as he deemed proper. The Leader of the Cound  agreed
and the maoion wes, by eae o the Cound, wihdawn

On7September1966,theChaimmanannounced:
Onthe suggesion madeby Shi Bhupesh Gupta, the Leader of

the House had on September 2, wihdawn his priviege motion
against Shi Ranaran  and the matter was paced by the House
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unanimously,inmyhands. Ilheardthe hon’ble member

Shi Raparan  at lengh.  The honbe Prime Minster  hes aso
spoken O mesince and reiterated her eafer  denial of what
Shi Rajnarain  said in tis connecion on 31 August 1966 in
regad 0 her. In vew of ths, | woud ask Shi Ragnarain
wihdraw what he had said.

Shi Rymen il te he ves ilig te desie o te Ve
Pestert  of Ida and the Chaimen of Raya Saba

The matter was then dosed by the Chaiman.

(RS, deb. ot 3181966, Cos 484447, 191966, Cos 50455101,
291966, Cd 5%7, 791966, Cos. 5969-70)

28 Debates:Rules:Membershouldnotbecalled’agentofa

foreign  power

h te cue o daiicaios mnaclg  aenion Shi Ajin
hed cdled hm anaget of afoegn powe, whch wes undgniied ad
wog Shi Aca uter sd tet e hedold widaw tet remak
o it shoud be expunged by the Chaiman.

The Chamman sad:

t 5 uwst | you had cdled him an agent you shoud  wihdaw,
Shi Ryaan... F &t hesayreeence © M Aoa ta hebs a
foegn aget t B wog kel be equnged

RS cb & 33190, Cos 199799

20 Debates:Rules:Speechesorobservationsmadeindefiance
of the Char's omders, shoud not be recorded

On19 August 1969, immediaiely afer Shi Lokanath Msa had
madesomereferencetosomeinvestmentofmoneyintheRaisina
Publications by Ms. Auna Asaf Al the MiceChaiman caled on

Shi A P. Catieee Shi Cetieee weste ned sk © ek n
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the resolution seeling dsgpprovd of the Banaras Hindu  Universiy
(Amendment)Ordinance,1969,andtheBanarasHinduUniversity
Amendmen) Bl 1969, bah of whch hed been aken wp together.  But
Shi Rgnaran  had something to say on the observations  made by
Shi ldaeh Mea adhady hed hefished te it seene when
te VieChemen sad 1 hae cded M Qe

Shi Rgaen arnined D ek h dbe o te Ca, whente
VieeCreimen et

Nohihg © goonrecod, what M. Rgnaan  sas | hae aloned

ay M. Mea

RS deb &t 19819%, Cos 46627

0 Debates: Rules: Membersnotto makeirresponsible
satements that might harm national  interests

On2lly 1971, whe ssedg  chaicain cmachy deim
onte repoted treat by te Pesdet o Pakisen © dedae  war on
de, S AP Chaeee  aded wheher a possbe heb wodd be
gen D te geds fhing n Bagedesh ad wheher te Paldian
amy equipment capiured by the  gueriles were being oonfiscated by
or amy adte geds  wee bag st badk wih oy 308 bues
ad odaly ams ad so on The Minser o Bderd Aflars, Sarchr
Shaan Soh sad et goat fom te Bos menioed by Si Chelieee
beng al wong, whaever he had said weslkey 10 be used aganst
e n nersiod s ThreMeer gpesed D immt D idige
nts 0t deee Shi CeHepe ®©oed te te Bad Abs
Minister ~ was in the pay of the Americans and that was why he was
fging  agnet  Bangecesh

The Deputy Chairman  ruled:

WhenweareperformingourdutiesinthisHousehon’ble
membersshoulduseresponsiblelanguageintheHouse. The

paramount  consideration in eveybodys mind should be that
wewl not doayhing whch wi  do een the sighiest ham
or reiod  neess

RS b o 2171971, Cos 10407)
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0L Deeies Rues Anhing sad wihou pemisson o te Char,
not to be recorded
On8 Decamber 1971, when Shi Rgharan  raised  te mater  about

ustared  quesion  nol6l of 17 November 1971 regardng  rustication
o 24 sudens  of the Kashi Universiy, the Chamman dbsenved:

M. Rgnaan, | hae not pemited you © spesk I you continue
geadyg |IwW haeb ader t D bedf te reod

RS b & 8121971, Cd 3

I Debates:Rules:Cross-talksandwhisperingsnottogoon

record unless they fom pat of the proceedings

Duing adscusson  onacding — attention noice,  when some
crosstak was gong on betveen some members, the Deputy Chaimman
abserved:

No crossaks, pease.. They wil not go onrecod uness they
havetoformpartoftheproceedings.Nocross-talksand
whispeings Wl go on recod.

RS db o 13121974 Cd 129

JIB Debates:Rules:Nomembercanspeakinplacecfamember
whoisnotpresentintheHouse

On29March 1976, whenthe Housewasdiscussingthe

Appropriation (Raiways) No. 2Bl, 1976, at one stage the Deputy
Chamman whowas in the Char called upon Shi Nageshwar Prasad
Shahitospeak. Asthe memberwasabsent,anothermember,

Shi Gunanand Thelur enqured  fom the Char whether he coud  spesk
in the pece of the abset member.

The Deputy Chaiman then ruled:
Nobodycanspeakbyproxy.
RS db & 2319/, Cd 105
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. Debates: Rules:Membersshouldnotbe addressedina
derogatoryway

While speaking on the Budget (General) 1977-78, Shi P.K
peope n Kesa Shi Kapnath Ra ogeded 1 the use of the wods
‘Congess  goondes’ and asked for ther  expundion.

The ViceChaiman  observed:

IfanybodyhasaddressedanothermemberoftheHouseina
derogatory  tem, that has to be expunged.

RS db o 03197, Cos 1545)

3B Debates:Rules:Noothermemberisallowedtospeakatfter
thememberwhohadbeenarrestedmakesastatementinthe
House

Aquesion of piviege of the members of the House wes raised
n te House on 4 Decamber 1978, onte aret o Mss Sag Khepade
and subsequent oder of the Magstale 1 enable her o atend the
sesson.  The dscusson  saied  whenshe dd not cometo the House
in the moming. After sometme, whenshe cameto the House, she
medea satement  about her arest  and te teatmet  meted out © her
by the concemed authorities. After her statement,  some members
waned 0 conue te discusson  onthe subed,  but the Chamman
nenened  and obsenved:

after the memberhas madethe satement, no oher memberis
aoved O spesk accodng O the Rues.

Later on, when Shi Bhupesh Gupta suggested to the Char 1o
ask the leader of each goup © say as b what shoud be dore n the
meter ad teedler e membeswadd ge e giion, e Chamen
uter dsened

Now,noothermemberisallowedtomakeastatement. .. This
mater 5 over adwewl @ oer D the ned Eem

RS db & 4121978 Cos 4657
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36 Debaes. Rues. Membes shoud not be dloned t© rase ther
voce in proest wihout gving notice to the Chaiman that
they are going to speak

On19 February 1982, before the papers could be laid on the
TableoftheHouse, bythe DeputyMinisterintheMinistryof
Communcatons,  ShiV.N. Pal, somed the membars fom  oppostion
paies poesed agpe e oeee o e psd Aes onte ee d
the Budget sesson. At tat tme, the Fnance Minser, Shi Pranab
Kumar Mukherjee said that the Chaimman should not alow anybody
adeeybody © e hs vae n poest whot oMy andice

The Chaman sad:

| agee wih te honbe FHrace Mser that | shoudd nat dow
anybody and everybody to raise his voice in protest  without
oiyg ande

RS b o 192192 Cos 18289

7. Debaess Ruess Members shoud not cast  refecions on other
memberswhocriticisethe Govermment

On25 February 1982, when the House was discussng the Moation
o Thanks onthe Presdents  Addess, Shi Hai Sharkar Bhabhra fom
the Opposton,  stongy  aiised te Goemment poides  and the
PrimeMinister.Manymembersfromtherulingparty,including
Shimati  Usha Mahota and Shi J K Jan, ook seious  obedions
ooy,

The VieChaiman  rued:

ldnt ik t 5 r © g Edn o aoher  mamberbecause
he is making an observaion  and a memberhas aright to make
hs obsevaion in the House. t maybe ageedde o it maynat
beageede D e Bl dot ik t 5 & D cat eledn
on another member. | dont think democratic process wil  be
abletorunpropertyifwestartmakingrefiectionsonone

another... Therefore, | wil request the honble members not o
cast  refiecion on oher  members.
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Shi B.P. Mauya wes ot satised wih ing o te Char ad
saidthatamemberhadarighttoexpresshisviewsandmake
observations  but he coud not say amything which goes against the
e dtermn Shi JK Jn sd ta idbat thgs sod
be deeed fom the recod

The VieeChaimen  futher et

Onts sued merbes vens W vay adit wl nmat befr o
amemberto impose his vews onthe other. In tis mater the
paies vens Wl vay ad mambas vens Wl vayld hae od
umpteen number of tmes that the Char would ke to acquire
te poner of deding indevant things.

RS b o 5219 Cos 24547)

3B Debates:Rules:NameofamemberofotherHousenottobe
taken

On16 March 1982, when the House was discussng  the General
Budget Shi Saya Pal Malk refered 10 some members of the ather
House Stimaik UseMahom r@sed apot o oder ad ook seios
dpdn ©tet Seaded r aung  fom te Car

The ViceChaiman  rued:

s vay dificut foo the Char © put acompee ban on the
speeches, because, afer al, in a poitca speech names may
comein. But | woud request honble membersto keep in view
thet t & bete, asfar asposse, nat D ke te named an
honble memberof the oher House because that Wil be against
the comty of both Houses.

RS b & 16319 Cd 20)

30, Debates: Rues. Namesof the officers not to be mentoned

Shi  Suresh Kalmadi, whie caling attenion o the Report
submittedbythe JoshiEnquiryCommitteeontheFerrantiDeal
conceming  pocuement  of Tdemety system for O and Natrd  Gas
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Commisson and Inden Ol Corporation, refered 0 somedficers of
the Department of Hedronics as agang of foor and aso mentioned
the Secetary of the Electronics Commisson by name.

TheMinisterof Stateinthe Departmentsof Scienceand
Technology, Atomic Energy, Space, Electronicsand Ocean
Dedpmet, Shi Swmg V. Pdl m@ed apot o o te te ne
poies ta namesd dicars ae not menioned.

The Deputy Chairman  ruled:
The namewil not be recorded.
(RS db o 351983 Cok 1929%)

310 Debates: Rues: Aconduded debate is not to be re-opened

On12 March 1984, whente Minser o Sate n the Minstly  of
dsy, Shi Patbhih RameReo, saed  rping © the debeie onthe
Idsies  Cevelopment  and Reguion)  AmendmentBI, 1984, which
had conduded on the previous day, Shi K Mohanan said that the
dscusson had not conduded that day and, therefore, he wanted ©
seak onthe Bl.  Whente Deputy Chaman sad that no memberwas
peset tat day whennameswere cled ou, Shi Dipen Ghosh peaded
wih te Char 0 dow Shi K Mohamenas hewesl adhad b go
the dinc tat day. Folowing him, many members peaded with the
Char © dov hm b ek

Thereupon, the Deputy Chaiman observed:

Sometimeswehavethelistofmembersbutthemembersare

ot pesat nte He SOt 5 den e tey ae mt neesed
inthedebate. ffyouaresomuchkeennow. . .wecanallowhim

n te tid readng bu wecanat reogpen te whde debee
one memberis so keen, | can alow hm in the third reading.

RS b & 1231984, Cos 24750)

31 Debates: Rules: Noissue can be raised wihout proper notice

On2 August 1984, Shi Suresh Kalmadi demanded a fulkscale
discussiononthelawandorderprobleminJammuandKashmir.
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ShriM. S.Gurupadaswamyalsojoinedtheissuedemandinga

dsosson onte sued The Depuly Chaman sad tet the bw ad
oder problem being aSate sugedt, coud not be dscussed in the
Hose ad et 00 wihot poper ndice Hefuher sad tet te e
had aleady been dsossed © the edent  possbe

As some more members stated  demanding a discussion stating
that tere were newdevelopments, the Deputy Charman rued:

Myl & hobe membastet | tey wat b deuss  ay sued,
they shoud owve poper noice for that for exampe, by way of
calingattentionmotionorsomeaothermation. . .Maybe,some
newdevelopmentsmighthavetakenplacethere. Butthatis

elidy  te respondily o te See admisrain tee
honbe  membes want that cefan maters  shoud  be discussed,
as | sad tey shoud gwe poper noice for caing  atenion
moton or some other moton or they can put a queston.  Then
ths can betden wp But mateys canot berased n ts  way.

RS b o 28194 Ok 17477

312 Debates: Rues: Amembershoud use the word, “dleged”  if
heisnotsureabouttheinvolvementofaMinisterinsome
o

On19 March 1985, speakig on the Budget (Raways) 193586,
Shi Pavaharen Upenda refered © ascadd regadng a proposal
to impot somecranes from abroad in which the previous Raiway
Ministerwasinvolved. ShriMadhavraoScindiaobjectedtothe
(S 5pes)

The Deputy Chairman observed:

Youmaysay. t s adleged Youcanot say tat heis imvoved

because you ae not sure about it

RS db o 1931985 Cd 200

313  Debates:Rules:Membersshouldconfinethemselvestothe

Subjectmatter whie  speaking

On12 Ags 1985 whe g aeim d te Msr o Hedh
ad Famy Welae © the siuaion agg aou o te decsn o te
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Medcd Coud o ida © hod an Al Inda Etace Bamdion for
admisson 1t 30 per cent50 per cent open seats in  undergraduate/
postgraduate medca ocouses ad the adion  aken by e Govenment
n the mater, Shi Aad Auna ales V. Aunachdam  wes discussing

the judgement o the Supeme Cout onthis mater.

Thereupon, the Chaimman obsenved:

Heis not alawer and wewil alow hm some latitude. Heis
making a proposiion which maybe gt or which maybe toialy
absud It 5 for you o say so whenyor tm ocomes. You shouid
not sop hm Hehes gt te gt D sy e gt things as wel
as te wong tngs. Hehas gat the ight  even © make misiakes.
You cannot stop him fom commiing misiakes.  You can comect
hm bBer on

Whensomemembars obected 0 Shi Alad Auna going b the

mefits  of the Supreme Court judgement on the issue, the Chaiman
obsenved:

| have consdered  ts mater fy  a te fme of admiing the
motion.Whatthehon'blemembersaidwasthatthe Supreme

Couts me dd not cover resevaion onte bess of domde
Tet 5 b5 coleion  ad D te et hes eled b sy tat
the Supreme Cout judgement does not cover any matier relaing
o te condion of admisson based ondomide. | tod him at
onetime,“Youarenowexceedingyourlimits;becareful;

adrewee, youw be nig myning”

In rgad © the secord port which 5 of acadenc nieres, | do
notthink,theHousecannotsaythatthejudgementofthe

Supreme Cout s not gt in a paricuar way because even as
lawyers,allofushavefiledappealswhenwesaythatthe

jpoemet o te oout bebw 5 comay © bBw, Bos  ad meed

cdcumstances of the case. This s the vary fist  sentence we
wie. Ths 5 te buten o te sog Theeoe, tee 5 nohig

wong in saying that...

Ats pat Shi NK P Sie remped by saig tet et

wes nat the ssle
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Thereupon, te Chaimman oconlued 1o obsenve

Tet 8 ot te Bse Thedog, mymeqest © you s you e
yousef o the submisson that so far as the Supreme Courts
e is concemed, it does not cover resenvaton based on the
conditon  of domide.  You can go ahead now.

RS b o 1281985 Cos 24959

34. Debates:Rules:Membersmustuseproperlanguage

On28 November 1985, n te couse o adot duaion  dsousson
reeing 1t adon fken o poposed 0 be @en by e Govemment n
te gt o te Sypeme Cout udgemert g © te hdbn  Bpess
Buiding case, Shi M.S. Guupadaswamy raised apont of oder on
Shi JK Jans refening o te Opposion as ‘these peope” ad
quesioned te pooiey o g suwch abguage At s the Depuy
Charman rded, “You must use proper  language’.

The Deputy Chaimman futher  commented:
I woud request al the members concemed to be serous when
they ae dscussing  any subedt  in the House. There 5 no need

for conroversy and using not very good language against  each
de

RS b & 28111985 Cos 24142

35 Debatess Ruess Amembercannot obstuct  the Miniser  merely
because he dffers in his viewport wih the Minister
On13March 1987, whie te Pime Minser and te Minser  of

Farxe S Ryv Gadh wesmephig D te dsassn onte Budet

Generd) 198783, Shi Jaswant Singh wanted to obect t certain

references madeby e Pime  Minster.
DisallowingShriJaswantSinghtomakeanyobjection,the

Chairman  observed:
| amexadsng  te nghts  of Chamman, | amnot adlowing  you.
Pease st down The Pime Minser has not yieded  Pease st

ws-1/c/my document/679rs/679rs_2.p65
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dowmn Hehas not yieded Uness &t 5 apot o oder o uness
youwanttocontradictsomething,youcannotriseandsay

ayhng e Theebe, | dow te Pime Mnser D ooninue
O goesk

The Chaiman futher  remarked:

You cannot  comment  You know the rues of debate. You cannot
comment on Prime  Minister's satement.  You maydffer  and you
may have oher  opportuniies D put fowad your port of view.
Merely because you dffer fom the Prime Minster  you cannot
sop te Pime Minser's speech, o any memberfor tat  mater.
Now, the Prime Minsgr, peese go on. And dont  yield

RS b o 1331967, Cos 295%)
Debates:Rules:Anythingspokenwithoutthepermissionof
the Chair has not to be recorded

Oni5 Api 1987, paridpaing n te dsousson  on a caling

attention on the engagement of the USAgency Faifax  Group by the
Goenmmet o e for te invesigaion o cess o kg hddg o
funds by cetan  pates aooad Shi JP. God reered D o2rian
Bues rpoted N amegazne wihout e pamsson o te Chamen

Admorshing the memberfor vioding  hs nings e Chaimen

obsenved:

Not dored  Not recoded. | hawe deady sad, Nat doned 0
why do you want to shout? Nothing s 10 be recorded.

Mr. Goyal do not provoke me. You know mypowers. But | do not
wat b eede  tem ad | wat © hae te fiendest rebions.

You cannot do whatever you ke and you cannot say whatever
you think. |t means you do not know mypowers. Please do not
dothat | thnk you have conduded.  Yes, Mr. Gurupadaswamy.
Nohing of what Mr. Goyd says s 0 be recoded

RS db & 1541967, Cos 21011)
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317. Debates: Rules:Runningcommentaryontheproceedings
shouldnotbe madebyanymember

On21 Api 1987, whie Shi M.S. Guupadasnamy was hiiating
adat duaion deosson onte pudese o gus fom the Boos of
Sweden, Shi Mahenda Mohan Mishra and Shii Parvathaneni Upendra
were making asot of muming commentary on the proceedings  of the
House.

Dsaloning the members fom dong so, the Chamman remarked:

Iwl & yuoetig h pabmetay demogay, apeson B
enied © sy whet hewas povded hes wihn te Ims o
popiey andit s not unpafamentary. Therefore,  you shoud
not go on gvng armnning commentary on what they say. This
gpies equay © ts sde aso. They hae angt © sy what
tey ke by astey ae wih te s o pooy adi B
padamentary. Youshoud nmot goongvng amumng commenay
d te tme. | woud request honbe membersfiom boh sdes ©
heb men ts

RS G & 2141987, Cos 16667

318 Debates: Rules: Members shoud not obstuct the Minister's
reply to a debate

On13 November 1987, whie the Minstr of Sae for BExemd
Afas, Shi K Newnar Sth, wesighiy D asat duadn deassn
on Si Lankan Siuaion. i V. Gopaksamy repesiedy  inemuped the
M spg ted te pos sd byhmae mt pogay meed ©
At ths pont of tme, Miza Ishadbag and Shi Gopalsamy engaged
temssves n awebd de

Ontis, the Deputy Chaiman remarked:

Boh of you peese st domrnon. Youshoud Ken  now You see
tee B aim  © Emyin an F you go on nempig ke
ts, that cosses te imt  of inermuption and it amounts
ostudon D te gt o rpy o the Minsen M. Gopelsamy,
youhaveinitiatedthedebateandnowyouarenctreadyto

En D te gl
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I amon mylegs, you may, therefore, pease st dowmn. You may
not agee. Whenyou sad ceten  tings, probebly, the Minser
aso dd not agee wih your vewss But hedd ken  paienty.
And, therefore, hehasBered Dt Youmaynot agee o what
he says. But that does not meanthat you wl not dlow hm to
ey Thedoe Ben D hmrmow Ths B avay impotat et
on which not ony you but the whoe ocounty wants to know what
theGovemmentisdoingaboutitandwheatthepolicyofthe

Goemmet & Theeoe, te Misr &5 gug te gy D te
whole counry and not only to one member. it is to the whoe
Housead b te coty tet hes saing whe te poy o te
Goemment & Theefoe, you pease donat dosiud Othewise,
Iwl hae D @e awy sgiouss view. Mnd you pesse.

RS b & 13111987, GCos 21920

Debates: Rules: Members shoud not refer  to the proceedings
of the other House

On8March1989,ShriAladiAruna alas V. Arunachalamwas

speaking onthe repoted rads ondfices o The lhdan Bgpress in
BombayandAhmedabadbythelncomeTaxDepartment. Duringhis

speech he rfered 10 a PriMeges Commitee Repot presenied  n Lok
Sabha the previous  day.

Dedng te membernat © reer 0 te poosedngs o the dher

House, the Deputy Chaimman obsenved:

\ickion

IwWl ded you k hesbeengig onin ts House For te bt
oneweekwehavebeenhearingthatwhatismentionedinthe

other House shoud not be mentioned here. t s te Repot of
thePrivilegesCommitteeoftheotherHouse. Pleasedonot

mein - i

RS b o 83199, GOk 28%)

Debates:Rules: StateAssemblymattersneednotberaised

inRalyaSabha

On27 March 1992, Shi S.S. Ahluwalia rose to speak on the
d te Cosiin n B Leghie Assmby.  Dr Nareddy

Thuess Reddy, Shi K G. Maheswarappa and Shi Arangl  Sreedharan
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rased pons o aoder adadgeded o rasng amater concemng  a
Sae Assemby n the Cound  of Siales.

Respodng 0 te ponis o ode, the Depuy Chamman gae the
towg g

Mr. Ahimelia,  you cannot raise the issue of a Sate Assembly

here. Wemight be Councl of States or weare the Councl of

States.  What happens of that nature in the Siate Assembly, we
camt dsass & n te House | canat dow you o dsoss i

RS Gb & 27319%, Cos 4313

1 Debates: Rules: Members cannot speak on a matter not before
theHouse

On27November1992,ShriS. R.Bommaireadthenoticeof
breach of priviege regardng the Joint Pariamentay ~ Commitee
gppointed O enquie b Imeguiariies in Secuties  and Banking
Tasados ad demanded et e neter berdered © the Prideges
Committee. The DeputyChairmansaidthatmanymembershadalso
wien akter D te Chamen egadyg te beach o pMege ad
that the matter was under his consideration. The Deputy Chaimman
menaned tet t wesnd andter beoe te House n aformd  moion
o a dsousson. Honever, Shi V. Gopasany requesed  agah and agan
o beadlowed to dscuss the Jont  Pafamentay Commitee but wes
not pemited by the Deputy Chaimman. The memberamgued as to what
wes wong in the  discusson.

The Deputy Chaiman then madethe folowing  Statement

..there s nopovson in the Rues to alow you to spesk on a
sbed  which 5 not uder dscusson. Then, you have not gven
notice of priviege. ff it had been gven by you, | woud have
pemited  you

RS deb o 2711192, Cos 31117)

3?2 Debates: Rules:  Noinsinuation shoud be madeagainst those
not present in the House

On15 May1997, Poi Miay Kumar Mahota ralsed aquesion o
pivisge n te Hueergady degpd B4y o agpat onte Bdos
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scamto the press and appearance of related  repots i newspapers,
befoe t wespboed n the Housee Oher membersogeded  saing  tat
t wesnat aquesion o piviege and requesed  tat the dosavation
madebythememberbewithdrawn.

The Deputy Chaimman ordered expuncton  of some porions  of
te dosaveion and rued

I 5 aigt o amenberd e ansse o piege adt B

efidy Wb te Chamen D aoccet t o O Fd  t.Bu whe

you are speaking about your piviege in Pafament, tee ae

catan  privieges o oher peope whoare not members of this

House, they cannot defend themseles...So, please do not make

anyinsinuationagainstthosepeoplewhoarenotpresent
here.. Whie wepmoect your priviege in Pafament,  we shoud
aso poeat  the piviege of those peope whocannot cometo
ths House.
RS db ¢ 1551997, Cos 30002

X3 Debates:Rules:Membersshouldabidebythetime

On12 March 1999, when the Companies (Amendment) Bil, 1999
wesbeng dsossed, Shi Guudes Des Gupia wanied the Crai's  favour
b hae il tme D madete pos dear

The Chaman observed:

Whet | amtyng D put befoe you for te fiue s tet you st
cannot ask for one hour and then expect the other members to
st for three hours just because you wanted. You coud have
madeyour pont vety dear in the Busness Advisoy  Commitiee.
| have ore hour pied here and | Wl abde by the tme.

RS db ¢ 123199, Cos 3020

4. Debates:Rules:LokSabha:RajyaSabhacannotdiscussthe
lossofmajority supporttothe GovernmentinLok Sabha
due to defections

Onte fit day of the severieth  sesson of Raya Sabha, as
soon as the House met, Shii Ranarain rose on apont of oder and
sad et t weskant fom te newgoepas tat  sdyve members of
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the ing Congess Paty n Lok Sabha had wihdawn  ther  sypat ©

ave wheher te Pime Miisr eped te sypot o te mgoly

the oher House or not The membersad that in hs view the Prime

Mnser  dd ot ay bonger enoy maoly  suppot So, he agued et

aondy © te denooac  tedios te Pimre Mislr dold N
The Chaimen ed the poit out of oder and cbsened

t s te Presdent whohas got the power o appoint the Prime
Mniser and his Govemment It s the oher House b which the
Govemment is responsble. Wecannot trespass  on the powers
d des

RS db & 1711199 Cos 25

35 Debates: Rules: Lok Sabha: Spesker: Amatter relaing 1o the
SpeakeroflokSabhacannotberaisedintheHouse

On9 January 1991, Shi K G. Maheswarappa warted o raise a
matterregardingpowersoftheChairmanofRajyaSabhaandthe
Spedker o Lok Sabafor which e AtioneyGenerd o ihda hed fied
anaffidavitbeforethe DelhiHighCourtonbehalfoftheUnion
Govemment.

Thereupon, te ViceChaman  red:

ThisisamatterwhichconcemstheotherHouseandits

Speaker.. Kindy hear myning.  Youwant myning. | amgving
t byu t 5 ametler whith 5 ab jde n te Hh Cout Wt
is spedic  in te issue s the disqualiication of Lok Sabha
membes. £ s © dowih te ponves of the Speaker. | amning
ts mater okt kt wl not berased n ths House and | amnat
adovng  awy futer  dsousson

RS db & 91191, Cos 283

36 Debates:Rules: Specialmentions:Nomember,otherthan
theonewhohasbeenallowedbytheChair,canspeak

Onbeng pemied by he Chaimen, Shimdi Sumil G, Kukari
meceagedd  merion mgadng te dbged sk by Mes K Oy

ws-1/c/my document/679rs/679rs_2.p65



224 Debates, Rules

an ICAR employee. Ater tis whenShi Kiishan  Kant, who had tabled
aclig aenion ndice onte sged waned b make a submsson,
the Deputy Chaimman observed:

Your caling  attention noice perthaps has not been admited.
HowcanyougetupintheHouseandquestiontheChairman's

discretion?. ..If every memberwants o get up in the House and
makes asibmsson  ona te noices ta hehes gven, then i
wil  become impossble  to run the House. And there is no such
posEn h te s

WhenShi Kishan Kant sad that he wanted 0 request  that
whoe sue o the admsson o te caling  aterion noice  might
reconsidered, the Deputy Chaiman remarked:

the
be

That you can do, but not in the House

RS b ¢ 1831955 Od 159

7. Debates: Rules: Special mentons: Members should not make
observations,exceptwiththe priorpermissionofthe
Chairman

On31 Juy 1980, as soon as Shi B.V. Abdula Koya had madea
Sedal  mention, severd membasrose b make cetan dbsanvations
ante

Dsaloning  them, the Deputy Chaiman obsenved:

In these specal mentons there is no such procedure.  In the
res and in the procedure that was evoved and discussed by
d te kbades o te paies and whch hes been doused od
thehon’blemembers, thereisnodiscussionandnoother
membercanbeallowedtomakeobservationsonanyspecial

menion which s gven in the named acetan member. f any
person wanted to makea specal  menton, he coud have sought
the pamisson of te Chamman. | donat think any aher person
hes gt te pamsson  Theebe | amsory, |wl nat bedde ©
alow anybody else to make observations.

RS db & 3171980, Cos 16872
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X8 Debates:Rules:Specialmentions:Anyinsinuationonthe
Ofice of te Pime Minster which ofends the Rues wil be
removedfromtherecord

On17 March 1987, paricpding n adasson  onte ‘Theat ©
te feedom o te Pess, Shi Pavaheren Upada sad tet  ‘heas
ae hed out fom te Pime Mrses Oie b te pesst Tadg te
nameod the Prime Minsers Ofice wesdoeced by the Minser  of
Commerce,ShiiP. ShivShanker.Somemembersdemandedthatthe
reeence o the Pime Mingers Ofice  shoud  be expunged.

The Chaimen gae te owing ning oer ts  cooversy.

YouuseGovemmentinsteadofPrimeMinister. Thatisan

accepted  statement  which indudes  everybody from the Prime
IWw bk b te mood adten | W deae | kowte nes
o ddees... | hae sad et |l goib te eood adsef t
des te Ris gy, f tee b ay e Iw  Eme
t Peee it meb ov te Rks caedy  ad iy

RS b & 1731987, Cos 23943

RuLINGS
39 Debates:Rulings:ShouldnotbediscussedintheHouse
Shri Bhupesh Gupta questoned the decson of the Chaiman
ey achy dein e onte ampan o te hdessin
o Musims
The Chaiman observed:
Now, accodng  © the padice  which pepvas n ths House, ay
honble  memberwho wishes to say something about the rling
or the dedsion of the Char shoud meet the Chaiman in his
Chamber. Hs ning camot be conesed o hs dedson  cannot
be conested  on te foor of the House

RS db & 2521970, Cok 1213
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330 Debates:Rulings:ShouldnotbediscussedintheHouse

On25February1970, ShriNirenGhoshmadesomeremark
aganst the Supreme Court which was expunged by the Chairr.  Next
day, Shi Nien Ghoshrased the quesion o equndon  Someather
members aso took pat in te dsousson.
The Deputy Chairman observed:
t 5 aher anuioiree ting ta ts has been dsosssed n
ths House..f a al any person fees aggieved by any ring
gven by the Presdng  Oficer;,  the nomal couse woud be for
himtoapproachtheChairmanand,inconsuttaionwiththe
Pesdng Oficr a tet fme b dsouss the whoe mater ad o
it skd L B mtdsake ta te s o te Pesig
Oficas shoud bedsossed n tis Houwse | hopets wl ot
betegied asapecedet bu oy asasot of ecepion | hope
no such niing woud be debated and discussed  in this  House in
ire

RS db &t 2621970, Cok 14D

FBL Debates:Rulings:RulinggivenbytheVice-Chairmanisas
good ass aming  gven by the Chamman. It s not b be revised
bytheChairman

Onldly 1980, soon afer te quesion hou, Shi Bhupesh Gupa
quesioned the nght of te Char 0 say. ‘hohing Wil goinb the
proceedings), wh Eeee D anealr dedn  gen byae d te
ViceChaimen, adding tat & ocoud not be done so long as te Rues
wee nat voaed  ad te Corsition wes ot deespeced He dgeced
tosomeportionoftheproceedingsbeingthusexpungedbythe
VieChaiman  the dher day.

Refig D ts te Craimen mecethe fowg  obsenaions

I must sland by the niling gven by the ViceChamman  who was
nte Car It 5 asgoodaning asgwen byme f | were ©
begn g toe nings  ten te wok Wi never be fnshed
adtee W bekt o tokke

RS b ¢ 171980, Ok 1252
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3X Debates: Ruings: Noport of oder onthe Chai's niing

On 18 December 2000, when Shi Pranab Mukheree rose b move
amoion, Shi Adhk Shiodkar raised apot o oder uder e 169
6 @ ® adg Shi Paeb Mikepe sd tat e 180 dsb
wih codios o admisshly ad one te moion 5 admied by te
Chamman of te Housethere s nosoope for rasng aquesion onte
goud o adrmissiy. TreCamen o sad Tt B it Yaucamt
raseit.”
D e apat o ady, te Chamen manbned

Nopot of oder can berased onte Chammans dedsons or

s

RS deb ¢ 18122000, pp. 1819

Sus Jubice MATTERS

33 Debates: Subjudice  matters:Ministercannotbecompelled
toanswer

On7 December 1970, Shi AG. Kukani  caled te atenion  of
the Mnser o Inigation and Poner © the repoted proest by te
Govemment of Maharesta t© the Cerd Govemment n dlowing the
Govemment of Andhra Pradesh o raise the heignt of the Nagajun
SagarDambyfixingcrestgates. Certainquestionswereputby
Shi MM Dhaig, Shi V. B. Ry ad Shi MV.Bhedam  The Minser
sad that hewoud not be abe O ener Mo adsousson  about the
meer ast wesbeoe the thud

WhenShri  Bhadram insisied  on geting  information fom the
Minster, the Deputy Chaiman obsenved:

The honbe  Minster  hes st nowsiaied that al  the quesions

that have been asked by Mr Dhaia or Mr. Rau efer 0 matters

whch ae beig relered  © and wl  be dedded by the tibunal

and, theefore,  the honbe Minser does ot want © gve ary

informationastheproceedingsbeforethetribunalmaybe

peldoed.  Therdfore, & woud not be desiabe 1o compel the

hobe Mrser D gve namain onte s whith ae beoe
te thud  for oconsderaton...

RS b ¢ 7121970, Cos 9B116)
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34 Debates: Subjudce matters:  Asub judce matter should not
be refered 10 in the House

On15 March 1972, whie Shi Niren Ghosh was going into  the
detals of acase whch wes sub judee , Shi Prangb Kumar Mukheriee
ceced adsad ta acese whch wesab jde oodd not be bougt
before the House in any manner or fom.

The Deputy Chaiman upheld his view and observed:
Ftbabjoe ,yusod mter ot
RS b & 1531972, Cd 1%

35 Debates: Subjudce matters:  Asub judce matter should not
be refered 10 in the House

OnZ7 Febualy 1982, whie spealdg onthe Presdents Addess,
Shi Dinesh Goswamiwes gong b the detals  of acase which was
b joe . Shi JK Jn r@eed apot o odr adsad tet acae
which was sub judice coud not be brought before the House in any
manner or fom.

The Deputy Chairman observed:

Youknowte nies that aswb jdoe mater 5 nat dsoussed He
has refered  to the confiict betwveen the High Cout and the
Supreme Court;hehasreferredtothe proceedingsofthe
Supreme Court.  Befter not comment on these.

RS b & 2721902, Cok 224)

3% Debates. Subjudice matters:  Asub judice matter cannot be
dloned for discussion

On25 November 1986, Shi K Mohanenwanied 0 raise  a quesion
wih regard to the decision of the Cout in Keralaa Hesad thet
Mr. Jusice  Sukumaran of the Kerala High Cout in hs verdict hed
sl tet te By M, Shi RBbkdm P hed vieed
hs oah of dfice and hs regppontment  as a Minser of Sae wes
uoreliod
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The Chaman observed:

Nowl must stop. The point is this, as | have understood the
meter. The Keda Hoh Cout hes sad tet ts  hes been rlered
b te Dvson Bench of Keaa Hgh Cout © advise them whether
it hes poners under afde 226 of te Coriiliion on te mater
eed Theeloe & 5 agan Uy abjde admodesn  hes
beenden | amdad |camt dowv ts dossn | heeioe
s e t5 at

RS b d 2511196 Cos 18384)

337. Debates: Subjudce matiers:  Members not o exceed the socope
of the subect pemited by the Chamman, whenthe matter is
sub judce
On12 December 1994, mmedately afer the papers were bid on

te Tabe, Dr Bpbb Desgyia rased apot regadng  seement o

and medecatan  cbsenvation A tis pot SyedShey Raz ased a

pot o ader egadng the desadly o dosy  asbed  whoh

wes pendng in te Abhabad Hgh Cout
Resodg © tet pot o te ade;, te Depuy Chamen ed

| woud say that any matter which s pendng before  any oout,

which is sub judice , wedo not take up in ths House. As the
Chaiman  Saheb has given pemmission  to Dr. Biplab  Dasgupta—
l enread o te e whith sas Saemet o te B Mesd
ksg —weshod Imt ousees © te g Weshod nat go
o te deb d it Totk adot asemet o ay pdlem b
pemied but B st goib te deas which maybe bingng

W o diioies whente mater s pedg n e oout

RS. deb o 12121994, Cos 342%)

338 Debates: Subjudice  matters:Nocommentscanbemadeon

a sub judice  matter

Oni18 A 2000, whena specd  mention regadng  the roe  of
CBlin cases aganst Shi Laloo Prasad Yadav and Shimaik  Rabi  Devi
wesbeng made, Shi Ko Shad saied ta the aegdions leveled
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wee fivoous., The VileChaimen  tod  te membesta once a dage
sheet wesfled the matir becomes ab jde adit wesfor the oout
D dedde wheher te matir wesigt  wong fivdous, manpused,
malicdous o not and that any comment which tended to refet upon
the outcome was improper and shoud not be made. It shoud satisfy
te equemet o e 238

Shi M Venkagh Nadu roe onapot o odr adsad ta
hed been dealy hed tet whenadageshest wesfied t westden
cognzance of and then charges were framed, so the meis  of the
case coud not be dsoussed  because they were nat alegations then.
Thre membersad tat tee wesnohng wong h g te sue wih
regad O the CBl and discussing it and uged te ViceChamman  ©
g bk 28

The VileChaiman,  thereypon,  ued:

Tremater 5 a te invesigaing e Aler e invesigaion,
te posecuing, a te invesigaing apy s adagedes
The moment the chargesheet s fled, apima face case is
madeoutandwithoutconsideringthedefence,chargesare

famed So, dhageshest 5 te bess. The momentthet s dore,
it becomes sub judce by vittle o the fad tet a chagesheet
hes been fied

RS deb o 1842000, pp. 18389

SUSPENSION OF R ULES

330 Debates:SuspensionofRules: Norulecanbesuspended
withouttheconsentoftheChaimman

On22 May 1990, as soon as the House assembled, Shri  Shabbrr
AhmadSalariademandedthatthequestionhourbesuspendedand
the Kashmir issue be taken up because in his view it was a sefious
e for AW pasos wee nued n the fings h Jammuand Kashnr.
Soon he was joned by Shi S.S. Ahuwelia and Shi Suresh  Kamadi
who demanded that the queston  hour shoud be suspended O protect
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democracy.Butthe Chairmanobservedthathewouldnotpermit

anyhing ousde the Rues and, therefore, he woud nat suspend the
guestion hour. But as some members insisted  on suspension  of the
quesion hour, te Chamman odbsenved:

t s wih myconsent that the cuesion hour can be suspended.
lamnotgivingconsent. ..Withoutmyconsent,norulecanbe
suspended.

RS b o 25190, Cos 12

30 Debates: Suspenson of Rules: Onetime suspenson of Rules
andconventionscannotbequotedasprecedent

On24 Mach 196, dler te nower o aphae  membe’'s resoliion
regadng messues © bBde aimes agast women, Shi Vien J. Sheh,
hed eded  © the dsosson on e resolion, te esduion  wespu
o te wace woe by he ViceChamen  who, theredfer, deced  tet
the resouion wesadoped Bu sotemembesrased dgedons  sayig
tet te edli;n  sold hae benpt D din bebe  sucth adopin
shee tee wee dsseing wooes  They wented the resoion © be
pu © voe one agan

Mearmhie, the Deputy Chaiman came and occuped the Char.
Then a consensus  was reached 10 adopt the resolution unanimously
aftermakingsomeamendments.

Before putng te resouion o woe (@hich had been dedared
adopted by the Vice-Chaimman), the Deputy Chaiman observed:

..because of the impoance  of the resolution, | have suspended
d Rues adonetons o ts Howse Buts wl  not become
apecedent for fuure © bequoed ay ime Awning o te
ViceChaiman,  or any Presiding  Oficer would be bindng on
te Hoee Wheeer 5 sad t 5 fd
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DELEGATED LEGISLATION

. Delegated  legisiation: Memorandumon delegated  legisiation
5 necessay oy whena Bl delegaes  legsatve powners o
the Presidentorthe Governorandnotwhenitconfers
execuve  authoity  on them
On26 Februay 1981, te Minster of Law, Jusice and Company
Affars, Shi Shv Sharker, had mowedthat te Hgh Cout a Bombay
Beson o Jusddon 0 Gog, Damenand Du) Bl 1980, be &len
o consdkeration, der ogvg te Hoe hidy te bedgoud o te
measue. Shi Ea Sezhyan immedaey rose onapont of oder ad
sl td hge dda gy ab te de wih te Peshd
recommendaion  wes gven wes ot mentoned n the Buletin. Futher,
theterm“aspassedbythel okSabhawasalsonotmentionedin
reion  t© the Bl  Shi Ea Sezyan aso waried © know fom the
MEe -
§ whetherthe Governmenthadactuallyobtainedthe
recommendaion o te Presdet uder aide 1173 a d
for  corstkeaion o te Bl h Raya Sade ad

@i e ead amout epeded © betden aut of te Consodaied
Fndd hda pusiat © te eedmet o te leggbion

The Minster  of Law, Jusice and Company Aflars  promised to
funsh iMomaion onboh te pos a te tme o s |y D te
debate. On20 August 1981, whenthe Bl cameup before the House
o fuher  consdleaion, t wespoed hbyte MBr o See n te
Mty o Deence, Shi Shvg V. Pal,  shee te LawMiser  wes
busy a thet tme n Lok Sabha

Shi Era Sezhiyan agan rose onapont of oder and reminded
te Char o te LawMree's assuae D fursh  niomaion on the
pos hehed msed on 26 Febuay 1981, whente Bl wesiist  &en
W o corsdeain Hepoed ot tet dasel0 ebed © widand
of money fom the Consoidated Fund of India as such this dause
shoud have been mentioned in the financial memorandum. He argued
tet dasel0 o te Bl dealy doegpied adholy © te eenive
and that there shoud have been a memorandumregarding  delegated
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legisiation. Todie homehs pont he dated that whentere wesa
memorandumon delegated  legislation in the case of the State of
Nagdand (Amendment) Bl, 1981, there was no reason why it shoud
not be there in the case of the High Cout at Bombay Bxenson  of
Juriscicion 0 Gog, Damenad Du) Bl 1990

The VileCraimen dieded e Minser D repy © the poris
msed by Shi Ba Sefjen a te e of hs gy D te dbee The
Mie, ©nte oue o hs gy, deat eesey  wh te pos
msed by Shi Ba Sefyn and ofeed D abde by te g of the
Qe

Aer  Beg D te egpein  gen by te Mrsg, te Vi
Chaman, e ah , dsaved as Odons

InthecaseoftheNagalandBillthelegislativepowerof

Pafiament for making lans on emoluments, allowances, etc.
has been delegated to the Govemor and, therefore, there is
delegationofiegislativepowerandassuchthememorandum

on delegaied  legishtion 5 requed

But here in this case, no legisiative power of Pafament is
delegatedunderclause10oftheBil Whatisdoneisthat

Pafiament  has confered  executive  power on the President
Therefore, | donot thnk there s any need for memorandumon

oeegpied  legision.
Regarding  financal memorandum, the ViceChaimman rnled as

Sofar as financal memorandumis concemed, the posiion s
ke tb Sofx ssepadie 5 covamed | Rd t B dase 9
o te BI whch 5 te gpeave dause Case 10 oy Spedks
of appotonment and it ony confers onthe President  power ©
makeapportionmentoftheexpenditurebetweenthe Stateof

Meharashta and the Unon. The only obedion  thet  can be ken
s that in te fnanda memorandumthere  could  be a paragraph
statingthatsomuchexpenditurewouldbetherefromthe

Consoidated  Fund of Inda.  But that camnat be seied  just now
because it wil depend on the decison of the Presdent under
due 10 Trs 5 adrcd orssn ad| e at te diedn
el
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